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[Shri N. Venkateswara Rao.]
agriculturists; its function is to finance
the banking and co-operative organi-
sationg that are dealing with this pro-
blem.

Tge DEPUTY CHAIRMAN: Wil
you take more time?

Surt N. VENKATESWARA RAO:
Just a moment, Madam, I will finish
in a minute.

Then, Madam, as was pointed out
by the speaker that preceded me, I
think it may be worthwhile to be
more specific in the definition of
“agriculture” because I also feel that
sufficient credit facilities should be
provided for tea and coffee planta-
tions. Of course, I know that most
of the tea and coffee plantations in
the country today.

Tue DEPUTY CHAIRMAN: Mr.
Rao, you can continue some other
time. The House stands adjourned
til] 2-30 p.m.

The House then adjourned
for lunch at one of the clock.

—_—

The House reassembled after lunch
at half past two of the clock, THE
Depury CHAIRMAN in the Chair.

MOTION RE. SITUATION ARISING

OUT OF GOLD CONTROL

Tue DEPUTY CHAIRMAN: Mr.
Chordia, you will have to take 20
minutes and the other two speakers
after you will take 15 minutes each,
and the rest of the Members will
take 10 minutes each, so that I can
accommodate all those who want to

speak.

Surt BHUPESH GUPTA: (West
Bengal); No, Madam. I had a dis-
cussion. We, three of us, gave notice
of the motion. Now you decide the
time in this manner. We gave the
motion. In the other House it has
been discussed and they have taken
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a whole day. And you are cutting
out our time. We cannot speak in 15
minutes over this matter.

Tre DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you were present in
the House when the Chairman an=
nounced that the time allotted would
be two and a half hours.

Sarr BHUPYSH GUPTA: I know
but you can extend it. If it is 15
minutes, I do not participate in the
discussion.

Surt V. M. CHORDIA
Pradesh): Madam, I move;

‘WMadhya

“That the situation arising out of
the recent Gold Control be taken
into consideration.”
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The question was proposed.

Suri NIREN GHOSH (West Ben-

cal): I move:

1 “That at the end of the Motion
the tollowing be added, namely:—

‘and  having considered the
same, this House is of opwion
that the Gold Control Order has
failed to achieve the declared
aims of the gold policy, namely,
to stop gold smuggling and bring
down the price of gold’.’

¥

I also move:

2. “That at the end of the Motion
the following be added, namely:—

‘and having considered the
same, this House is of opinion
that the Gold Control Order has
not helped the country to mobilise
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the huge gold hoards lying as
aead capital with big business,
princes and other rich people for
the purpose of productive invest-
ment’.”

I also move:

3. “That at the end of the Motion
the following be added, namely:—

‘and having congidered the
same, this House is of opinion
that the Gold Control Order has
resulted in the loss of livelihood
for lakhs of goldsmiths and other

LR

artisans’.
I also move:

4, “That at the end of the Motion
the following be added, namely:—

‘and having considered the
same, this House is of opinion
that in order to make the Gold
Control Scheme successful, Gov-
ernment should declare—

(a) a ceiling on gold hoard-
ings in any form;

(b) that all holdings above
the declared ceiling would be
compulsorily acquired under
the Gold Bond Scheme or some
other suitable scheme;

o (c) that all holdings
the ceiling would be a
offence;

above
penal

{(d) that ornaments below the
ceiling would be permitted up
to 22 carat gold;

(e) that goldsmiths and other
artisans would not be required
to take licences if they are not
dealers in gold; and

(f) that only those who manu-
facture gold ornaments etc. for
sale and others who deal in
gold would be liable to take
licences’.”

The questions were proposed.
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Surr BHUPESH GUPTA: Madam,
in a way it is a good occasion for us
that we are discussing a matter of
such importance as the Gold Control
Order. I would only like to remind
the hon. Finance Minister, if he would
kindly like to be reminded, that once,

in a Consultative Committee,
some years  ago from  our
Party we  suggested that the

gold reserves and hoards in the
country should be compulsorily mobi-
lised for the purposes of national
development and for the Plan, The
Finance Minister, it must be said to
his credit, did not reject the idea but
then he passed on to some political
plane and said that it was difficult
for him because such things could be
easily done in a totalitarian country
and would not be feasible in a demo-
cratic set-up. I do not say that the
hon, Finance Minister has become a
totalitarian but it is a good thing that
he has accepted the suggestion that
we have been making all these years.
Even in our election manifesto for the
third general elections, we placed
these demands of mobilising the gold
hoards and reserves for national
development and attached great
importance to it. Naturally, when any
step is taken to tap the gold reserves
and hoards for the needs of the
country’s economic development, the
Finance Minister, or for that matter
the Government, can certainly deserve
the support from all right-thinking
men. Therefore, when 1 give my
general support, I again emphasise

as to why I am supporting it. At the
same time, this support is tempered
with' complaints, grievances and cri-

ticisms on my part too. I shall deal
with the different aspects of the mat-
ter.

When we are discussing it, we have
in mind the controversy which has
been raging in the country over the
past few weeks or 2 or 3 months.
There are many parties to this contro-
versy. For example, there are the
gold hoarders, bullion hoarders, for-
mer princes, millionaires and others
and they have one line of argument
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and reasoning. We do not share those
arguments or reasonings at all. I
wish to make it absolutely clear
because their line is one of sticking
to the gold hoards and denying the
country and the nation what should
come to the nation.

[THE VIicE-CHAIRMAN (Surzt M. P.
Brargava) in the Chair]

Then there are the jewellery artisans,
goldsmiths and so on. They have been
hit by the Gold Control Order and
many of their grievances are leg:ti-
mate and have to be looked into and
cqusidered. gyranathetically and, as fax
as possible, the Government should
try to meet their legitimate demands.

Then, of course, there is the pub-
lic at large. The public comes in as
a private user of gold, specially orna-
meant gold and so on. Their case is

also to be considered in a dis-
passionate way and in an objec-
tive manner, not completely
divorcing ourselves from the reali-

ties of our social existence nor get-
ting ourselves completely tied up
with what had obtained in the past.

Now let us go into this question
step by step but I must say right in
the beginning that as far as the peo-
ple are concerned, they are in favour
of stringent measures against smuggl-
ing of gold and for saving the resourc-
es for the country. They are in favour
of mobilising the gold hoards, in what-
ever form they are with the rich
people, for the cause of the nation
and for national development but
their complaint is that the measures
do not in some respects go far enough,
whereas in other respects, they hit
those sections of the people who really
need relief. These measures do not
help us to disgorge the gold hoards
that are lying with the richer sec-
tions of the community, the million-~
aires, former princes, big landlords
and so on. Therefore all these aspects
are to be considered. In discussing
this problem, therefore, we have to
first take into account the question of

smuggling and the resultant loss to
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our national economy; secondly, the
possibilities of mobilising gold for
national development, restricting its
wasteful use by the citizens and
others; thirdly, the problem of the
craft based on the work of gold and
of the goldsmiths and artisans because
there are 5 lakhs or more artisans and
goldsmiths in the couniry and of you
take into account their families, it
will be more than 30 lakhs of people
who are dependent on this particular
line of industry and craft. The Gold
Control Order, I must make it clear,
is no social revolution or reform
because it seems the Finance Minister
Higressed and made ouv in  EnUinEr
place that it was a social reform; nor
is the Gold Control Board a body of
social reformers. All these talks about
social reform are out of place here
and sheer demagogy. Therefore we
need not go into this aspect of the
matter and the Finance Minister, of
all persons, knows it very well and he
would have never said it was a social
reform unless he was interrupted or
rubbed in the wrong way, perhaps
by Mr. Prakash Vir Shastri in another
place.

Surt AKBAR ALI KHAN (Andhra
Pradesh): But we say it is a social
reform.

Surr BHUPESH GUPTA: We will
came to that, Therefore let us not
get into that. We are not discussing
the Hindu Marriage Bill or any such
thing. This gold we need for the
country’s development. How to get
it is the problem. How to deal with
smuggling is the problem. These are
the practical problems at issue. One
may be very conservative without
wearing any ornaments and one may
also be very progressive with wearing
some ornaments. Therefore let us not
get into these things. Ladies can
lighten us on this subject more
than others, perhaps. Let us examine
the different aspects of the gold policy
and the Gold Control Order from
these major considerations. -

Take the case of smuggling of gold
first because that is the crux of the
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problem, which is a serious problem.
There is no doubt about it. I am in
entire agreement with the Finance
Minister when he puts his finger on
the problem and calls the attention
’ of the couniry to tackle this
3 p.M.  problem. Smuggled  gold
amounts to Rs, 40 to Rs. 60
crores annually and this amounts to a
huge loss of foreign exchange 2very
year. If you take the average for the
last ten years, I venture to say that
the total toss must have come to about
Rs, 400 crores, enough to give us two
steel plants or half a dozen heavy
machine building industries for our
economic development and the indus-
trialisation ¢f the country. Therefore,
it is not a small ma‘ter and I would
wish him god-speed, if it is a ques-
tion of stopping this smuggling and
saving all this money. But my com-
plaint is that the Government has
failed in this matter. Why have they
failed? An explanation has to be
found for this and analytically the
problem has fo be considered. The
Government has failed because it re-
fuses to act against the smuggler. They
act against the petty smugglers. Why
has this great Government failed to act
against smugglers of such a precious
material as gold? The answer is
simple. They have failed because these
smugglers belong to high finance, they
belong to a class of very influential
people. That is why, because of class
considerations and class ties, this
Government has failed to act against
the moneyed multimillionaire smug-
glers who have been playing fast and
loose with our national economy. Am
I right in saying it? Who are smug-
gling the gold? Not the petty man
in Connaught Place walking on the
street, nor those who are carrying on
an illicit trade in Bombay defying
the prohibition law.

Smuggling of gold can be indulged
in only by the very well-to-do peo-
ple, men with big resources. It must
be realised that gold is bought from
overseas clandestinely by diverting

the commissions made on our exports. ’
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How is this done? By under-invoic-
ing our exports to overseas, to foreign
countries. No small trader can do so,
but big exporters from our country
can, by misusing the foreign exchange
accurmulations of our nationals and of
non-national residents in India or
some such persons. These are again
rich people who make compensatory
payments in India for the acquisition
of foreign exchange. These also are
done again by rich people. Some peg-
ple provide the foreign exchange in
the other country, in England or
Hong Kong as against certain pay-
ments made here to their agents, by
Indian nationals or the gentlemen of
the smuggling world. This is how it
is done. Where do [ get all this mafe-
r.al from?  Not from any Communist
propaganda source or the smugglers’
den, I get it from the note prepared
by the Finance Ministry itself. This
note was circulated to the Consu-
lative Committee in which this has
been very clearly stated, I will vead
not just the relevant portion only. It
says:

of gold control

“Hong Kong soon developed other
methods of smuggling gold int>» our
country and taking the gale pro-
ceeds out of the country either by
outright smuggling of Indian rupee
ou' of the cruntry or by under-
inveicing exports and by unauthoris.
ed detention of foreign exchange
eariings abroad ete.”

This is how  smuggling goes on.
You can well imagine who are res-
ponsible for this smuggling today.
Therefore, T wish to draw the atten-
tion of the country to this aspect of
the matter, because I would like to
fix the target of attack as far as gold
smuggling is concerned. It is no use
going after the common man and his
ornaments. Let us go after the
bullion hoarders, the smugglers.

[Tue DepuTy CHAIRMAN in the Chair)

Therefore, Madam, we have to
take action. We know from our
experience very weli, that it requires
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a S. P. Jain to have Rs, 18 lakhs in
a West German Bank. I am not
naming anybody. And out of that
Rs. 18 lakhs some can go for smug-
gling gold or for helping the process.
It requires a Bajoria group of indus-
tries to indulge in under-invoicing
and indeed investigation is now in
. progress against this group of indus-
tries. Then there is the  British
concern—Jardine & Henderson—about
which we asked questions in this
House and replies have been given
by the Finance Minister. This com-
pany has heen fined an  aggregate
sum of Rs. 26 lakhs. They were fined
24 times and the total fine amounted

to Rs. 26 lakhs. And on five oc-
casions gold worth Rs. 32 lakhs was
found from ships belonging to

‘Jardine & Henderson in Calcutta, a
British concern. This is how this
goes on. This is wellknown and in
1960, the hon. Finance Minister had
answered questions put to him by
me. R l

v

Recently, an American crossed into
West Bengal from East Pakistan and
his car was found to be a gold mine.
Wherever you looked in it, you saw
gold. Cavity after cavity disgorged
huge quantities of gold. This gentle-
man had been sighted in the streets
of Calcutta earlier and that car also
had been sighted. It was an extra-
ordinary type of car. Thanks to the
efforts of the Cust:ms Authorities,
he was caught. But what about the

connections? Everybody knew that
another car was also seen in the
neighbourhood and it could not be

traced for a while. This was also
reported in the papers and it was
said that a famous industrialist of
Calcutta was seen in that car. The
connection should be found. It is
not difficult to catch hold of big peo-
ple. This was all reported in the
papers, The hon. Minister knows
about it. This American car pro-
duced gold worth Rs 20 lakhs, I was
told. It was all reported. But we do
not know the Indian counterparts of
this gentleman and if they had been
caught. Therefore, the organised
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smugglers have to be attacked and we
must get into their den, get at those
who commit this crime and put them
where they should go. This is how it
should be done. The Defence of
Indian Rules are there in their

hands. While this Government can
arrest a thousand Communists in
no time, can they not arrest ten

big smugglers in four months’ time?
Have they become so helpless? If so,
let the Home Ministry give the
powers to

THe MINISTER or FINANCE (SHr!
MograrJt R. DEsar): May I tell the
hon. Member that Communists, who
have gone underground, have not
been arrested for years?

Suri BHUPESH GUPTA: Thank
you very much. The Communists are
here. But your smugglers can not
only go underground but I am afraid
they get shelter in Ministers’ houses.
That ig the trouble. When I go under-
ground, I have to find shelter in the
worker’s house. But when the Minis-
ter needs shelter he gets it in the
smuggler's house. So they find in each
other’s house good shelter and accom-
modation

Surr MORARJI R. DESAI: This is
a base slander. That js all I have to
say.

Surt BHUPESH GUPTA: That you
have said before. You den’t mind Mr.
Morarji Desai, it is just figuratively
speaking. 1 don't mean you. The
Finance Minister sometimes lives in
Shri Shanti Prasad Jain’s house in
Calcutta, I don't know which one,

Surt MORARJI R. DESAI: The Fin-
ance Minister has never stayed in his
house.

Surr BHUPESH GUPTA: But many
Finance Ministers we have had. Why
do vou take it upon yourself?

Therefore, 1 say, this is how it ought
to be done. I don’t like to provoke
him, because I want to support him
also, for Mr, Morarji Desai has done a
good thing by having this Gold Con-
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trol Order, generally speaking, though

some of the things are mnot good.
Therefore, we must not attribute
smuggling to the demand for gold

ornaments by private users by the
common man. That would be wrong,
not that this is not a factor, but we
must not exaggerate it.

* SHri K. SANTHANAM (Madras):
But what happens to the smuggled
gold? It is sold to the poor people.

Surt BHUPESH GUPTA: If only
Shri Santhanam would be a liftle
patient, I would certainly provide him
with the answer to that question. It
is an intelligent question. I had anti-
cipated it. I may say here that a
good part of this smuggled gold is
also used for transforming black
money into legal wealth, 5 portion for
other purposes also, such gs for the
manufacture of ornaments. We know
how it is used as a backing for for-
ward deals in futures and so on.
Therefore, it is not right to say that
the entire quantum of smuggled gold
goes in the manufacture of ornaments.
It will not be right; it will be an
exaggeration. That is what I say. In
this connection, I would invite your
attention to the monthly letter of the
First Nationa] City Bank of New York
dated January, 1963, in which the
question of private use of gold was
gone into, I quote:

“In the world around us, with few
exceptions, gold is held and traded
privately, serving its age-old func-
tion as the citizen's favourite hedge
against paper-money inflation. More
gold moved in 1962 into private uses
and holdings than in any other post-
war year. The tentative figure
works out at 1°1 billion dollars or
some 250 million dollars more than
in 1961. Thus somewhat over three
quarters of total new supplies went
into private uses and holdings.”

But there, tnis Kind ot smugghng is
not going on. Therefore, these two
things should be separated. If there
is gmuggling it does not mean that jt
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| goes into the manufacture of orna-
, ments. It does not necessarily mean
that smuggling is followed by this and
this has been shown in other coun-
tries as well. Therefore, you must not
touch one part of it only; there are
other questions also and they have to
be taken into account.

Therefore, Madam Deputy Chairman,
strike against smuggling as much as
you can but this is not the only way.
Other waygs have to be found out
Foreign assets should be accounted for.
Foureign trade is a source. Big
accounts that are built up in the course
of foreign trade by big business houses
have to be broken up; otherwise, you
cannot stop it. Therefore, that also is
an important factor. Now, you cannot
stop smuggling merely by putting res-
triction on the gold purity, that is to
say, restricting gold to 14 carat purity.
You cannot do so. Thig may be one
of the ways that you have thought of
but you cannot do so because then you
see there will be greater demand for
| 14 carat ornaments which will also
consume large quantities of gold be-
cause the quantum of 14 carat gold
consumed will be greate:r than the
quantum of 22 carat gold consumed in
the country today and this also has to
be borne in mind.

The Gold Bond Scheme, Madam
Deputy Chairman, has failed. Before
the Gold Control Order was passed,
with all yeur temptations of 6} per
cent. interest, exemption from Capital
Gains Tax, Wealth Tax. etc; a sum
of only Rs, 69 lakhs was invested in
the Gold Bond scheme, After the
QOrder came, the compulsion was there,
the threat was there; investment went
up since January 10 and now it is of
the order of eight crures of rupees.
Twis would, to some extent, justify the
Minister’s approach but gll I would
say in this connection is, carry for-
ward the compulsion. Ask all these
paople to declare the gold hoards, non-
armament gold hoards on pain of con-
fiscation of all illegal gold and five
years’ imprisonment and you will see
that our multi-millionaire class . . .
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Surt MORARJI R. DESAI: May I
request the hon. Member to show me
where it is? 1 will certainly send hum
to seven years’ imprisonment and cun-
fiscate the gold.

Suagt BHUPESH GUPTA: That is
right. Mr., Morarji Desai js an intelli-
gent man but at times he asks such
an absurd question. It I could show
you, I will go and catch them and
bring them to you. I say call upon
tne persons to declare the gold so that
they shou'd know that later on, if you
find it, you may face them with this
and give them five years’ imprison-

ent and confiscate the entirve stack
—five years beside Mr, Dalmia, not in
h-spital but in the Delhi Jail. Then,
Madam, the Indian princes should be
called upon to declare their gold I
say that it is very very important.
Here again, I say, do away with <hig
carat business but put a ceiling on
ornament holding. Remove the res-
triction on carat, raise it to 22 carat
but put a ceiling. Say also that in
future a person can hold gold orna-
ments only to the tune of Rs. 5,000,
shall we say? Put the restriction in
that manner and this will also help
the artisan.

As far as the artisans are concern-
ed, their cases have got to be locked
into and they should be given a chance.
For generationg they had been trained
in it and they should not be thrown
out of employment. In Calicut an
artisan killed himself and his children.
In Bengal it has happened and I read
in the papers yesterday that in Bengal
Shri Profulla Sen had been good
enough to order g dole of four rupees
to be given to these people who are
unamployed. I say, this is adding
insult to injury. I say, try to maintain
the craft as far as possible without pre-
judice to the national income but put
restrictions on the gold ornaments to
the extent of Rs. 5,000. |

. 1
. |

Finally, I would like to say that as
far as the people are concerned, this
is needed for a rainy day. I do not
think our people want anything else.
Fashionable people and women of

J

f
[ 13 MARCH 1963 ]

of gold control 2808

the upper class may like to go about
using rouge and cosmetics but as far
as our womenfolk are concerned . . .
(Interruption). No reflection on any
section of the Members. I say, some

fashionable ladies perhaps, but ag far

as our womenfolk are concerned, the
women of our country, they live in
dignity, they are shy in nature and
live an unostentatious life and they
do not like to flaunt ornaments, If
they have certain ornaments, jt is
more as a saving, not merely as
ornaments, which comes handy for the
family in the rainy day. These orna-
ments are pledged and they get some
money for the family and these orna-
ments are used to meet the demands
of the family. That ig how it should
be viewed. When there is inflation
in the country and money depreciates
in value, when the banking facilities,
credit facilities, are not there, when
the earning is spread over and comes
in very small amounts, sometimes they
are saved in the form of ornaments.
These, therefore, are savings of the
nation also. There are people who are
down and out and who are not in a
position to save in other ways but
would like to keep something to fall
back upon in difficult times. This as-
pect has to be borne in mind. I think
it is a defamation of our prople. How
many people are exhibiting ornaments?
You go to a peasant’s house and you
will find a gmall bangle or some little
thing and it iz not to be flaunted
about. It is not for show. It ig part
of the family’s wealth. Go to a
worker's house in some place and you
will find some small thing. Why take
it away in this manner? If you want
to conserve the nation’s gold, you
must know where the gold is and I
would like the Finance Minister, gince
he has taken the right step, generally
speaking, not to falter in his future
course of action but to extend this
measure to cover millionaires, ex-
princes and bullion hoarders. Com-
pel them, by force of law, to disgorge
their gtock and speed up his intelli-

gence service in this manner that
should they not disclose their stock,
Government itself would be in a
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position to discover and trace the
gold. That is how it should be done.
This fight sh_uld be continued ovien-
tated with the outlook of the people,
keeping in mind the broad needs of
the nation, not letting down either the
small artisan, goldsmiths and other
common men but always aiming at or
against those richer sections of the
people who are sitting on the coun-
try’s accumulated gold, who indulge
in hoarding and profiteering, who
indulge in future trade in gold which
the hon. Minister has gstopped and for
which I congratulate him. That shouid
be the approach in this respect I
find that, with all respect to the
Finance Minister, his policy is some-
what wanting in some vital respect
and I would beg of him. request him,
to reclify this thing and take measures
effectively against those who are in a
position to disgorge the gold for the
needs of the nation.

Thank vou.

Surr K. SANTHANAM: Madam
Deputy Chairman, gold has been one
of the weak points of our economy for
the last twenty years. So long as
gold could be imported freely, there
was no gold problem as such ani the
only difficulty in that case was that
the savings; of the people went into
gold in an unproductive manne..
Therefore, in orde. to stop it, gold
import had to be restricted and final-
ly almost completely stopped. The
result was that there was a vast
demand for gold in the country: there
was not enough supply and so the
price of gold began to rise and rise,
and from Rs. 15, which was the price
of a sovereign in 1914, it came tn
Rs. 80 or Rs. 90 1ecently. It came up
to Rs. 100 also. (Interruptions) 1
was speaking of the sovereign. And
as a result of this vast difference
between the international and national
price there was a large amount of
smuggling because the smuggler was
reaping great profits out of smuggl-
ing. Therefore, somehow or other, it
had to be tackled and this smuggling
had to be put down. And 1 congra-
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tulate the Finance Minister for the
courage with which he has tried to
tackle thig question.

But that is one part of the problem.
The second part also is equally im-
portant and it is that of doing justice
to the vast numbers of people WwWho
have bought gold in the open market.
They did not buy from the smugglers.
It was kept an open market at which
sovereign was sold at Rs. 80, Rs. 890
and even Rs, 100 during the last 15
to 20 yeacs. The middle classes all
over the country have bought gold at
this price which was allowed by the
Government. It wag allowed by our
Government for the last fifteen ;ears
and therefore they are in possession
of this gold legally. Now, if anybody
proposes that {he shares of the Tatas
or the Birlas should be acquired at
the face value of the shares, then a
cry would go forth that it is all con-
fiscation. But what exactly is the
difference between that and the pre-
sent position when a pesson of the
middle class who has bought gold at
Rs. 80 per sovereign is now asked to
hand it over at Rs. 30 or Rs. 357
Therefore, I think, the only just course
would have been to pay him the
same price at which it was bought.
and acquire the gold. If instead of
Rs. 80 or Rs. 90 or even Rs. 75 per
sovereign could have been offered
and a time-limit set saying that with-
in six monthg people should deliver
their gold to the Government at the
vate of Rs. 75 a sovereign and then

after six months the price will go
down to Rs. 30 or Rs. 35, then of
course the entire gold, probably

Rs. 600 to Rs. 700 crores worth of gold
would have flown into the coffers of
the Government of India. But un-
fortunately, the Finance Minister
could not take this step on account of
our commitments to the International
Monetary Fund. One of their condi-
tions 1s that no Government should
buy or sell gold except gt the inter-
national price. This was undoubtedly
a great difficultv in the way of an
honourable and just solution of the
gold problem. Therefore, while we
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should encourage him in tackling this
problem, there 1s the real issue of
what should be done in the case of
those who have bought gold wm the
open market. I do not agree that t*c
bulk of the gold in this country ig in
the form of bullion. There may be a
smal] part which 1s in bullion but at
least 90 per cent. of the gold 1n India
1s 1n the foom of grnaments. [ have
no doubt about that.

Surt BHUPESH GUPTA: How?

Surr K. SANTHANAM: Ever; yedr
gold worth Rs. 30 or Rs. 40 crores may
have been smuggled mnto the cguntry
but they have all been converted inio
ornaments. There may be small
pockets where . e,
- > Surt BHUPESH GUPTA: May 1
just point out that some time back, 1
think about three years back, the
Finance Minister circulated a docu-
ment 1n which 1t was estimated that
the gold hoarding 1n the countiy was
of the order of Rs. 2,000 crores and
they pomnted out that a sizeable amount
of that was held m bulhon. Aud
recently their note shows that tne
total is Rs. 4100 crores and again 1t
hag been stated that a sizeable amount
of that 15 1n bullion and bars.

Surr K. SANTHANAM: 1 have al-
ready stated that there was an open
market here and the bullion mer-
chants, whe held this gold, sold 1t
out to the people for making orna-
ments. There was 10 other purp.»t
in hoarding this gold. Therefoie the
bulk of the gold was and is today in
the form of ornaments, And what
should the people do with thelr
ornaments? Of course, they can hand
it over to the Government of India at
half the price but is 1t right and
just to ask them to do so? They will
not voluntarily hand over their orna-
ments at half the price at which they
have bought.

SR S CHANNA REDDY (Andhra
Pradesh): There is no question of
handing them over now
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Surt K. SANTHANAM: Now we
have got—I do not know whethes
it 1s Rs. 1000 crores or Rs. 2000 crores
and so I shall not speculate—this
vast amount of gold in the form ot
ornaments and I think some of these
people, who have got ornaments,
woulg some time have to convert
their ornaments nto money for
Mmeeting their family needs. So
elther there should be a free market
lor  ornaments or  somebody must
take their ornaments and give them
a fair price, That is the great dead-
lock into which we have fallen. Now,
the Finance Minister—I do not know
whose brainwave 1t was—has come
to the conclusion that hereafter all
transactions in gold should be ip the
form of 14 carats. I have no quarre!
with that either; if a free right can
be given to every citizen to hand
over his ornaments of 22 carat or 2¢
carat gold to a public authority and
get an equivalent amount of 14 carat
gold, I thiak it would be a fair solu-
tion It is the duty of the Govern-
ment to create an open and legiti-
msate market ¢f 14 carat gold bu: it
cannot be a free market; it will
have to be a controlled market.
Therefore, my proposal 1s that it
should be the rght of every citizen
of India to hand over the ornaments
which he wants to sell to a public
authority, either (o the State Bank
of India or the Reseive Bank of
India or some other authority and
get equivalent gold of 14 carat
which can be sold to bullion dealers
or to other people or which can
e converted into ornaments. Unless
some such solution is found, aa in-
credible amount of injustice and
oppression would result and many of
the people, who have put all their
savings in ornaments, will be ruined.
1 do not think thig is intended or
that it is necessarv So I whole-
heartedly support one half of the
#0ld policy of the Finance Mimster.
T do also believe that in due course
our people will get rid of the lure of
gold but a tradition of two to three
thousand years cannot be broken in
two, three or five years and we
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should not attempt to bring about
t.at reform at the cost of enormous
cuffering. We have +to safeguard
everything. I do not care for the
bullion dealers; I do not care for the
rich people who are much cleverer
than Mr. Bhupesh Gupta. They have
spread out their gold among the
poorer classes, among the middle
classes: in the form two tolas or five
tolas the entire gold hag been spread
all over the country. .

f v

Surr P. N. SAPRU (Uitar Pra-
desh): How would you differentiate
between the price of gold and the
price of shares? The price of shares
also fluctuates,

Surt K. SANTHANAM: Yes; but
nobody proposes that the existing
shares should be bought over at hailt
the price. But that i1s the proposal
today with regard to golq that the
gold should be surrendered at half
the price at which one bought it. Of
course, there ig no compulsion yet.
Unless you give a chance for them
to exchange it or to sell it it 1s as
good as confiscation. Therefore 1
say that an honourable and just pro-
cedure should be evolved. Apn iusti-
tution should be set up so that every
middle clasg or poor class family
which has got gold can hand it over
and get 14 carat gold of fairly equ-
valent value. It i not good simply
to leave 1{ half-way and create a
vastt amount of confusion and sur-
fering Therefore while I support the
principle of gold control I also do
propose that it should not be left
half-way but it must be taken to the
logical conclusion and we shoulg see
that the vast majority ot the people

in the country who have been
allowed legitimately, legally and
with open eyes by our own Gov-

ernment to invest their money In
gold, should not be made to suffer.
This is the earnest plea that I want
to make to the Finance Minister and
I hope it will not fall on deaf ears.
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Surt DAHYABHA] V. [PATEL
(Gujarat): Madam Deputy Chairman,
1 find very often the Congress Party
is being driven into policies by the
friends who sit on this side of the
House. What they have been driving
at they seem to succeed.

Sart BHUPESH GUPTA: Not yet.

Surt DAHYABHAI V. PATEL: I
quite agree that the Finance Minister
1s faced with a very grave problem
and he has taken a bolg step, a coura-
geous step, in the present circumstan-
ces. I am yet not able to decide in
my mind whether it was the emer-
gency that made him do it or, accord-
ing to the different siatements made
from his Ministry or his deputies in
this House that they have been plan-
ning thig for some time, whether they
have utilised the emergency to push
this measure through. I do not know
1t, If Government is ntent on pre-
venting smuggling in every way, I am
sure they will have the support of
everyone in the country. The people,
who evade law for profit, are g very
small number and I am sure the
Government would have no difficulty
in finding them out, it they are really
mtent on goung after them. It is not at
all difficult. After all the smuggled
gold has to come out and as the pre-
vious speaker has pointed out, smug-
gled gold has percolated from the
smugglers to the ordinary wage-ear-
ner, the worker, in small quantities.
In this country, gold has acquired a
certain sentimenta)l value begides its
intrinsic value. Banking is a habit
that hag not come to thig country It
is going to take some time before we
come to that standard of literacy and
understanding. It is going to take some
time before that comes about. The
common sense understanding is that
gold is a thing that does not deterio-
rate. It will fetch ready money in
times of need. Besides, it is a little
ornament to show off at certain func-
tions. That is the reason why the
poor man_ the worker, the peasant,
buve gold. T mentioned one argument
about it yesterday in the course of the
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debate on the other Bill that we were

discussing to help agriculturists. The \
agriculturist buys gold because when '
he is in difficulties he gets money |
readily for it. If out of a pair of l
bullocks one bullock dies, where does
he raise money from? It is going to be
a long time before the methods by !
which you mean to give him facilities l
—the red-tape and dealing with offi- ‘

cials—become effective. But gold is a
thing that comes to him readily ana |
|

handy. Now, are you going to deprive
him of it? (

It is said that the Government has
no intention of confiscating gold. Once
confidence is destroyed, whatever be
your professions and assertions, it can
never be restored. The policies of the
Government progressively in the last
few years have been such that there
is sufficient justification for lack of
confidence of the people. I would
suggest that if the hon, Finance Min-
ister would have taken the people into
confidence and had told them: “Look
here, this is our need. We will give
you back your golq after ten fifteen
or twenty years”, people would not
have demanded the 6 per cent, inter-
est that he is offering. People would
have given it on a nominal interest
most willingly in the hour of need.
But the measure itself, half at least, is
expropriatory. As the hon. friend
who spoke before me pointed out, the
man is getting half the value, parti-
cularly the poor man. I would not ]
have bothered if it were the few rich
people who were losing some of the
value of their gold. But it is the poor
man who is affected. Every house,
every family, practically may be
having a little piece of gold—half a
tola, one tola, two tolag or five tolas.
They are being deprived of the value
of their gold. That is the most
objectionable feature of this scheme.

Taking away people’s gold, taking
away from some people, had been
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iried by maniacs and fanatics in other
countries, with all types of measures,
with the utmost of violence. Hitler
dig it. I hope we are not copying
those methods. I hope the h’.:rnce !
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Minster will not lose his temper as
he lost the other day. I do not mind
if he loses his temper on me. I am
quite able to stand it. But I was ra-
ther pained at his remarks or eriti-
cism of an hon. Member who sits
behind him, A person, who has been
with Gandhiji for such a long time,
was called by the name or compared
to the author of “Mother India”. It
pained me very much, It has pained
many other people, I hope he will
not do something even if we criticise
him harshly. I was wondering whe-
ther my friend, who spoke just before
me, would not come in for a similar
criticism for putting forward the feel-
ings of the people as he understands
them, in his own light, in the proper
way before the Finance Minister.
Apart from that aspect of it, it is not
parliamentary practice for any mem-
ber of a party to refer to another
member or his party discipline. The
Labour leader, Mr. Gaitskell, was cri-
ticised on the floor of Parliament
several times, for his policies. He
never said: “You gre a member of
the party. Your position is to leave the
party. Look out.” It amounts to a
threat. No Member of the House can
be threatened and I hope you, Madam,
and the Chairman will protect Mem-
bers from such threats.

Suri1 MORARJI R. DESAIL; May 1
say that I reserve my right to repeat
it any time I think it is proper? I
¢.d nothing wrong.

Surt A. B. VAJPAYEE
Pradesh): No, no.

(Uttar

Sart DAHYABHAI V. PATEL: 1
repeat my protest and I think I have
the whole House with me, including
Members opposite.

(Interruptions )

Surr A. B. VAJPAYEE: May I say
I am sorry, I was not present here on
that day? Otherwise, I would have
resented the remark ‘'made by the
Finance Minister. He was not ad-
dressing the Congress Parliamentary



2817 Situation arising out

[Shri A. B. Vajpayee.]
Party. He was in the House and he
cannot be allowed to threaten Mem-
bers, Maybe, they may belong to his
Party, but they are here in their own
right, They have certain privileges.

Sart MORARJI R. DESAL: May 1
say, Madam Deputy Chairman, thag if
! said any hing on that cccasion it was
not merely referring to the Congress
Party. I have my right as a Member
of Parliament, as a Minister, to say
what I think is proper. There was no
anger in it. I said in truth what was
asked for in truth and I am going to
repeat it any time the occasion arises.

(Interruptions)

Surt BHUPESH GUPTA: Madam
Deputy Chairman, it poses a question
of privilege.

Tue DEPUTY CHAIRMAN: Mr
Dahyabhai Patel, please continue your
speech,

Surt BHUPESH GUPTA: I want to
say certainly the hon. Minister has the
right to say it, but then he has to
function under certain limitations of
normal parliamentary practice and so
on, Here he could certainly criticise
his Party Member also, but what he
said is not that. He said that she
should dissociate with the Congress
Party, go out and all that. The Rajas-
than Member was threatened. Now.
here it is not the AILC.C. or Jantar-
mantar Road. He can criticise the
hon. Member . .

Tee DEPUTY CHAIRMAN: You
cannot make another speech now.

Suri BHUPESH GUPTA: It is not
at all proper. Such threats spoil the
debate.

Tue DEPUTY CHAIRMAN: Please
let Mr. Dahyabhai Patel continue.

Suri  DAHYABHAI V. PATEL:
iladam, I am sorry for the intrusion,
but I think and I feel that many other

[ RAJYA SABHA ]
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Members of this House feel that this
is a matter of serious importance, of
the privilege of a Member of the

House . . .

Surt MORARJI R, DESAI: You can
take it up.

Surt DAHYABHAIL V. PATEL: and
no Member of the House can be
threatened by anybody in this House.

Sart MORARJI R. DESAI: 1 have

not threatened anybody.

Surt M. P. BHARGAVA: Are we
discussing Gold Control? (Interrup-
tions). .

Surr BHUPESH GUPTA: You ask-
ed her to leave the Congress Party. Is
there a greater threat than that?

Tue DEPUTY CHAIRMAN: Mr.
Patel, please carry on. Please speak
on Gold Control.

Sarrt MORARJI R. DESAI; I did not
ask her to quit.

Surt N. VENKATESWARA RAO
(Andhra Pradesh): May 1 be per-
mitted to say just one word? The
Finance Minister said that she should
go out of the Party and not out of
Parliament.

(Interruptions)

Surt MORARJI R. DESAI: I said
whetlier in truth, :f truth compelled
her, it would be right for her to asso-
ciate with people whom she condemn-
ed in this manner That is all that I
said.

Surr BHUPESH GUPTA: The philo-
sophical part apart, it was a clear
threat if you say such things here, It

| can be said outside.

Surt MORARJI R. DESAI: 1 will
repeat it
Tae DEPUTY CHAIRMAN: Since

no objection was raised on that day,
I do not think it is quite right to raise
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that now. You please continue, Mr.
Patel,

Sart DAHYABHAI V. PATEL: 1
think it is right for a Member to pro-
test against this encroachment on a
Member’s right.

Sur1 SURESH J. DESAI (Gujarat):
Budget is a matter on which a Gov-
ernment even falls. Certainly the
Finance Minister was in every way
justified to pull up g Member of his
own Party., There is nothing wrong in
that, g |‘

1

Surt BHUPESH GUPTA: 1 would
not like Mr. Suresh Desai to be pulled
up by him for making this remark.

Surt DAHYABHAI V., PATEL:
Now, Madam, the Gold Control Rules
should have been framed in a little
more practical manner, One point I
mentioned was about the difficulty of
knowing how ornaments are held by
different people. But what about the
people who make them? Has Govern-
ment tried to make an estimate of how
many people are in the trade? Mak-
ing ornaments is not only the business
of rich men in cities, rich shopkeepers.
but it is a cottage industry in this
country. You go to every village and
you will find a small goldsmith sit-
ting near his sigri and heating it and
making it into shape. In every village
in this country you have 3 couple of
them, and more where the place is
bigger. What is going to happen to
them with this 14 carat gold? Where
{s the 14 carat gold coming from?
How are they going to be taught to
make this? . (

Madam, 3 large number of jewel-
lers, big and small, from all over the
country had been in Delhi last week

explaining their difficulties. I hope
the Finance Minister has considered
their difficulties with a little more

sympathy and that he is taking steps
to give them some relief or announce
come reclicf to them. What happens
to the ornaments that have already
been made? Does the Finance Minis-
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i.. expect them to break them and
make them again? There are orna
ments made with imitation stones b«
cause precious stones have now be-
come very expensive. Diamonds are
not within the reach of the ordinary
man, So imitation stones are used,
and ornaments are made from gold of
a higher purity with those stones.
What happens to them? Are they to
be destroyed? Is any compensation
going to be paid to them?

Madam, while it is necessary to pre-
vent the drain of our foreign ex-
change, it is not necessary to become
so heartless as not to think of so
many families all over the country
who have been ruined, who have been
ruined not in trade but who have no
other occupation, who know no other
occupation, who have been doing this
only all their lifetime, who have pas-
sed their prime of life. What occupa-
tion will they learn after this? It is
quite all right that you give education
to a young man who is rising, You
can tell him just to switch over to
some other business, but what happens
to the large number of them who have
passed the prime of their life? What
happens to them?

Surt BHUPESH GUPTA: The West
Bengal Government have given them
Rs. 4 per month.

Sari DAHYABHAI V. PATEL:
Well, that is the unfortunate situation
in this country. That is how the Gov-
ernment functions, and therefore aptly
the Government was called 14 carat
G vernment.

Sart BHUPESH GUPTA.
carat gold, Why 147
be something substantial,

It is 2
That would

Surt DAHYABHAI V. PATEL:
Madam, I wish to affirm once again
that it is not possible to change the
habits of people by making laws, If
the Finance Minister will not mind
my quoting Gandhiji, I would say:
“Controls give rise to fraud, suppres-
sion of truth, black market and arti-
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ficial scarcities.” This is one more
type of control. That is going to in-
troduce all these evils. I am not wor-
ried whether somebody makeg a little
more profit or not on this. But all
this undermines the honesty of the
ordinary man. The ordinary honest
man who wants to make a living is
tempted to do wrong and break the
law because he cannot afford to abide
by this law, What happens to bigger
people? Does Government not know
who are the real smugglers and where
the smuggling comes from? Does it
only come through motor cars? Does
it come only through ships? We have
a large frontier on both sides, If the
Government keeps its eyes open, I am
sure the Government will be able to
find who are the people behind them,
who have been supporting them, who
have been protecting them, and that is
why anti-smuggling measures are not
able to take sufficiently harsh and de-
terrent action. May I suggest that
the hon. Finance Minister may turn
some of his ferocity on the smuggler
instead of on the poor honest man who
is trying to make his living, the poor
honest man who is trying to provide
for a rainy day, or an honest Gandhian
like Rajkumari Amrit Kaur who had
the courage to speak up in this House?

Surr ROHIT M. DAVE (Gujarat):
Madam, the gold problem that we are
facing today is really the problem of
diverting a part of the gold which is
privately held today into the Govern-
ment coffers. We are facing today a
rather strange situation in which while
the country has got g sizeable holding
of gold looking into the per capita in-
come and wealth of the country, as
far as the Government :s concerned,
it has got very little gold Any ob-
jective worth pursuing egarding the
gold policy has to be objective of
diverting a part of the go0ld into the
Government exchequer. Judging from
this point of view, so far the policy of
the Government has abjecily failed.
The Gold Bond Scheme which was
expected to divert this gold from pri-
vate into public ownership could not
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{ achieve this object, whaiever be the
reason, and gold hardly w.rth about
Rs, 8 crores or a little more has so far
been diverted through this scheme
from private into public hands,

It has been suggested that after
mature consideration the Government
has come to the conclusion that it will
not be possible to deal with the gold
that had already arrived in the coun-
try before the gold policy was launch-
ed, and therefore the Govcrnment has
decided to concentrate attcntion on the
future arrival of gold and to see that
it is very limited in extent and that
thereby valuable foreign exchange
could be saved. If this be the correct
interpretation of the policy of the
Government, I am afraid it is a de-
featist policy and will not serve the
purpose which we have in view, name-
ly, of strengthening our foreign
balances which are required for more
urgent problems like defence and de-
velopment, All other wider issues
like bringing about a g social re-
volution by changing the habit of the
people by taking the entire gold of
the nation into the handg of the state
are to my mind quite wide of the
mark, Our objective should be a
limite@ objective, and we should find
ways and means for achieving that
objective, May I submit, Madam, that
the objective should be 1o at least
divert Rs. 300 crores worth of gold
from private hands into the public
exchequer, because that might ulti-
mately give us a foreiga exchange
backing of nearly Rs. 500 crores, and
that might help us in tackling the
number of problems that we are fac-
ing as far as the international trade
and international paymen's are con-
cerned? If this is the cbjective with
which the Rules have been framed,
I do not think it is so very difficut to
achieve that objective provided cer-
tain policy decisions are taken, and one
of these policy decisions will have to
be to take compulsorily if necessary,
a certain amount of gold from those
who have bullion in excess of a certain
quantity which might be prescribed.
I may say that we have got the
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Wealth Tax Act before us and under
that Act a certain amount of wealth
is being declared year alter yeac by
those who are liable to pay the tax
and if a limit is prescribed regarding
the wealth that might be held in the
form of gold by people who are pay-
ing Wealth-tax and if the rest of the
gold is diverted to a scheme like the
Gold Bond Scheme, to my mind, it
would be possible to divert a part of
the gold from private ownership to
public ownership and there would be
no expropriation involved.

Much has been said about the price
of gold which the Government is
prepared to pay, namely, Rs. 62. But
it is completely forgotten that under
the Gold Bond Scheme, 6} per cent.
interest is being paid on the money
which has been invested in the Gold
Bond Scheme and afte: 15 years, it
does amount to Rs. 125 pers ten grams,
which is a legitimate price which
should be paid for gold.

Surr DAHYABHAI V. 2ATEL: In
rupees or in gold?

Surr ROHIT M, DAVE: In rupees,
of course. Why should it be paid iu
gold? 1

i

Sarr  DAHYABHAI V.,

There it is,

PATEL:

Sert ROHIT M. DAVE: If goid is
held above a particular limit, certain-
ly such gold could bz takea away by
the Government after paying duc and
equitable compensation and, to my
mind, the Gold Bond Scheme does
provide equitable compensation and
therefore th:re should be cortain
compulsions regarding this diversion
of gold abov- a particular limit for
being invested in the Geld Bond
Scheme, If this could be done, wo
need not require a large number of
mvestigations, a large number of
agencies and a large amount of pri-
vate information regarding the source
of gold. We can alwavs 'ook to those
legitimate returns which will already
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have been submitted to the Govern-
ment and we may decide on the basis
of those returns, keepiry in mind that
we want not more thian Rs. 300 crores
worth of gold at the present moment
for the public exchequer, and see that
it is diverted accordinglv. If that is
not sufficlent, g further limit should
also be imposed on every individual
and family whi is not paying wealth-
tax, in which case a ceiling might be
imposed and any gold which is above
that ceiling with those people, could
again be compulsorily taken under the
Gold Bond Scheme by the public ex-
chequer and thereby ultimately the
total of Rs. 300 crores could be
easily achnleved.

We have been told that the present
policy will succeed in discouraging
smuggling and will bring down the
vrice of gold. The price of gold has
come down to a certain extent but it is
very doubtful how long the price
will remain at the level where it is
today. Even the present level of
price is much higher than the inter-
national price and that gap will have
to be bridged samehow or other. I
do not know if the present deter-
rents that are involved in the Defence
of India Rules would last indefinite-
ly and if the price of gold will not
shoot up again when these deter-
rents are no longer available. It is
my impression that the price has come
down today because of the fact that
certain administrative measures have
been taken by the Government and
there is a fear in the public mind that
the Defence of India Rules are so
stringent that if the Government
rakes any action under those Rules.
it will not be worth-while buving
gold at black-market prices. But at
the same time, it is worth remem-
bering that gold is not changing hands
even when the price has shot up to
Rs. 115 or Rs. 120 per ten grams;
gold is not changing hands even to-
day when the price has fallen to Rs.
968 per ten grams, which is the last
quoted price. After that, the price
is not being quoted. The fact re-
mains that people are still sticking to
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gold 1n the hope that ultimately the
price will rise, and as long as that
expectation 1s there, as long as that
expectation 1s fed on certain legiti-
mate considerations on the part of
these who aie sticking to gold, it wali
not be easy for the Government to
peg the price even at Rs 95 or Rs 4o,
and even if they succeed in pegging
it at that level, 1t will not be worth
while because the international price
's Rs 62. Therefore, the question of
price aglso has to be gone into

Similarly, there 1s the question of
smuggling Here again, to my
mind, complacent conclusions are
being drawn by the Government in
thinking that because of this gold
policy, smuggling has stopped It
has been argued that the price of the
free rupee is appreciating, which is
one of the indications that smuggling
has at least decreased, if not com-
pletely stopped.

Heie again, 1t is possible that it is
n t the gold policy but thg trave!
restrmiettons which have been imposed
under the Defence of India Rules
which are responsible for th'y * creasc
in the smuggling activities It Is
worth 1emembering why the smug
gling takes place 1mutially The Gov-
crnment of India seems to have come
to the conclusion that this smuggling
can be explamned only in terms of
the disparities of prices, the infer-
national price and the market price in
India May I submit, Madam, in all
humulity that it is not such a simple
matter as that” As Shr1  Bhupesh
Gupta has pointed out, because of
certain malpractices in trade a large
amount of forelgn exchange gets
collected 1n foreign centres, and this
foreign exchange has to be brought
into this country in one form or
another, and gold and diamond are
the two commodities which faciliate
bringing this accumulated foreign
exchange into this country very easily,
and therefore we find that there is so
much of smuggling activity both in
diamonds and in gold As long as
this foreign exchange goes on accumu-
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lating 1n foreign centres, the
question of bringing that accu-
mulated money 1nto this country
will remain, and to that
tutent smuggling will cont -
hue 1n  one form or anotner

It may be discouraged for some time
but 1t will be very difficult to eradi-
cate 1t completely as long as the
other bigger problem has not been
solved  Therefore, Madam, I would
respectfully suggest that the gold
policy, which has been announced by
the Government and implemented by
the Government goes only up to a
particular point but does not meet the
requirements of the situation

3 a9

I would make only one pomnt
regarding the goldsmiths who are
likely to be thrown out bf employ-
ment, and I have done Certain
schemes have been announced to give
help to the goldsmiths when they
have to change from one craft to
another, and it has been suggested
that certain Government vosts will
be reserved for them, that they will
se giwven certain amount of land-
which 1s waste land-—which they can
develop and put to cultivation, that
therr children will be given preference
in scholarships, ete To my mind,
such an approach to this problem is
a wasteful approach One does not
expect a goldsmuth to take a barren
land and apply his skiil and energy n
order to cultivate crops on such a
barren land He has not got that
skill, he 1s not trained for that and
he would make a mess of the thing if
such a scheme 1s put into practice A
goldsmith by the very nature of the
job he 15 doing, 1s a precision artist
He has acquired the skill of precision,
and the country requires a large
number of crafts and skilled workers
who have got this talent of working
with precision It would be better if
these goldsmuths are tramed for some
such work wheren thewr accumuiated
experience, talent and skill can be
made full use of and it will be
possible for them to contribute thelr
best to the new trade or new craft
they may be called upon to be
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engaged in, and therefore no such
wild scheme of all sorts of he'p to
the goldsmiths, which are generally
applied to the Scheduled Castes, the
Scheduled Tribes or the economically
weaker sections of the people, or to
the soldiers who have suffered in war
or to those who have suffereq in
political activities, ete., should also be
applied to these goldsmiths. Such an
ad hoc arrangement would be waste-
ful. It would be much desirable if
more thought is devoted to this
problem of giving alternative employ-
ment to the goldsmiths so that it may
be possible for them to make full use
of the ski'l that they have got, it may
be possible for them to earn a decent
and honourable livelihood in the new
circumstances in which they are put.

Madam, I thank you.

Sart SURESH J. DESAIL: Mallam
Deputy Chairman, the hon, Finance
Minister deserves all congratulations
for the boldness and courage which
he has shown in promulgating the
Gold Control Order. It is an onerous
task, an unpleasant duty and a
thankless task, but the shoulders of
the hon. Finance Minister are brpad
enough. He is courageous enough to
face all unpopularity, to court un-
popularity for doing what he thinks is
right, what he thinks is vitglly
essential in the interest of the country.
At this time all sorts of bogeys are
being raised. It is said that there is
social disturbance in the country; it
is said that there is an unprecedented
public agitation in the country. These
are all bogeys. It is all wishful
thinking. But all sorts of bogeys are
sought to be raised. It is also said
that the Gold Control Order has failed,
that it has not brought out so much
gold that was expected. Now,
smuggling is going on in the country
for decades together. The unproduc-
tive habit of investing money in gold
is going on for thousands of years in
the country, and the Gold Control
Order has been promulgated just two
months back, and you expect its
results to be brought cut immediately.
This is all wishful thinking. There
are interested parties who just want
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to malign the Congress Party and
just to cook up some agitation or
other with a view ‘o mal'gninz the
ruling party; it is nothing less than
that. The difficulty with our people,
Madam, is that there are so many
people who are much interested 1o
see that the Gold Control Order does
not succeed. All spacious arguments
are advanced. On the one side, it is
said that the Government wants to
take away all gold from the people of
the country; that the Government
wants to take away all the hard
earned gold of the agriculturists. On
the other hand, it is said that Govern-
ment is not touching the hoarded gold
stocks and there are all sorts of
arguments advanced, We saw an
exhibition of some of these arguments
just now. Instead of valid arguments,
instead of trying to be helpful in the
tagk, a very thankless task which the
hon. Finance Minister has taken on,
instead of trying to be helpful, abuses
are hurled, adjectives are hurled;
they think that abuses and adjec*ives
are g~od substi‘utes for arguments,
There was an exhibition of it and we
saw it just now, and these are all very
contradictory arguments. These con-
tradictory arguments arises T submit,
Madam, because of a deliberate mis-
understanding of the Gold Control
Order. The Finance Minister, time and
again, has made i* clear; in his speech
also he has made it clear; in his state-
ments also he has made it sufficiently
clear; he has made it clear that there
are twefold nbjectives of the Gald Con-
trol Order. He wants to stop smuggling
of gold: he wantg to reduce the demand
for gold and tp bring down the
price of gold so that the unproductive
habit of investing in gold is checked,
is  curtailed. These are all the
objectives immediately, and these are
objectives which are vitally bene-
ficial to the country, and the Gold
Control Order itself is very clear.

of gold control

Now, let me deal with the second
of the two objectives just now, about
reducing the demand for gold and
about bringing down the price of gold
so that the unproductive habit of
investing in gold is curtailed. Let me
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deal with that first. The Gold Control
Order provides that only 14-carat gold
ornaments can be made. Now these
14-carat gold ornaments, Madam, are
the kind of ornaments prevailing all
over the world. In most countries of
the world cosiume jewellery is in
vogue, which does not contain even
one carat of gold. Ropes bf pearls
and necklaces of pearls, which you
see in the necks of ladies, are all made
of cultured pearls, and in other
countries there is not this lure for
gold, for 24-carat gold. And even the
24-carat was not pure gold. There
was some adulteration in that also.
After all there is some adulteration
in that also and the Government wants

that there should be some more
adulteration for the benefit of the
country; nothing else. Now, when

this costume jewellery is in vogue in
most of the countries, why should it
not be in vogue in this country also?
But 1 do appreciate that there are
certain difficulties. For instance, in
Jaipur all sorts of artistic enamelled
Jewellery are manufactured. In Tamil
Nad, in Tiruchirapalli they make
jewellery out of synthetic stones also.
And with* the 14-carat gold, the diffi-
culties of making such jewellery are
there, and certainly these difficulties
are being looked into very carefully
bv  the Gold Control Board—the
Finance Ministry is also looking into
all these difficulties, about refineries
for 14-carat gold, etc. All these
difficulties will be met. They cannot,
of course, be met immediately. After
all, no previous notice of the Gold
Control Order coyld have been given
to anybody. Then the very purpose
would have been defeated. The Gold
Control Order had to be promulgated
immediately and these difficulties arise,
and certainly these difficulties will be
met.

Now. Sir, it is said at times that our
womenfolk will not take to 14-carat
gold. It is said like that. On the
other hand it is said that they will
take 14-carat gold ornaments in un-
limited quantity so that the demand
for gold will not be reduced. Now,
these are contradictory arguments.

of gold control 2830

Either the womentolk take to 14-carat
gold, or they do not take to l4-carat
gold, and if they take to 1l4-carat
gold, then the social habit is changed,
and the Gold Control Order ig
snecessful.  Angd if they do not take
to l4-carat gold, then certainly the
demang for gold will be reduced.
Then also the Gold Control Order is
successful. After all these are contra.
dictory arguments which are advanced
from a-~ facile angle irrespective of
logie, with a view just to bringing
down or to maligning the Govern-
ment in whatever it is doing, in iis
doing something which s very
essential for the country, something
which is very vital for the economy
of the country. Instead of underatand-
ing it, instead of trying to be helpful,
people go on maligning it and trying
to cook up all gsorts of agitations just
to make political capital out of it.

Then, 1 will gome to the other point
about smuggling. About smuggling
everybody says that smuggling should
be stopped, and everybody paid lip
sympathy to that also, that smuggling
should be stopped. Now we have got
14,000 miles of our coastline and
our land frontier, After all, no Gov-
ernment can have a police force for
14,000 miles of coastline and frontiers.
That would require a million men, or
even if patrolling js resorted to ...

SHRI M. RUTHNASWAMY
(Madras): Fourteen thousand mileg of
coastline,

Sur1 SURESH J. DESAI: You should
have heard it properly. I said 14,000
miles is the coastline and land
frontier. If you want exact figures, ¥
will give you exact figures for these
—9,435 miles of land frontier and
3,525 miles of coastline. Even if the
Government wants to have patrolling
done all over, it will require 5,000
jeeps going round all the twenty-four
hours of the day.

Nobody can stop it that way. And
if the Government comes forward, if
the Customs Department comes for-
ward with a budget for this purpose
before this House, this House will
refuse the budget to the Government.
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After all, the Government had to stop
smuggling in some way or the other.
They have been trying ta stop
smuggling for a number of years. In
1959 when the Government found that
our currency, which was a legal tender
in the Persian Gulf countries, was
changed into dollars and pounds and
was being used with a view to pur-
chasing goid, after a lot of negotiationg
they changed that currency and issued
a special currency sp that the smuggl-
ing of gold might be stopped. For a
few months smuggling did stop. But
after that they found a new racket
developing. You see, Madam, there are
thousands of Indians all over the
world who have got some foreign
exchange, I also agree with my
friend, Mr. Dave, that there is secret
accumulation of foreign exchange.
The Finance Minister is trying tc
probe into that secret accumulation
of foreign exchange. But certainly
the Finance Ministry have to do some-
thing more. They should not be
merely satisfied with making a probe
into all this secret accumulation of
foreign exchange. So, there are some
people who go on accumulating foreign
exchange, purchasing gold from that
and paying to the relatives of these
people here in India in Rupees And
the profit that they make on the
smuggled gold here is utilised with a
view to paying something more to
these relatives who are here. The
Government, surely, cannot round ugp
these thousands of Indians all aver
the world. Certainly, the Govern-
ment is trying to probe into ail this
secret accumulation. But that is not
enough. The Government hag to do
something because the country is
draired every year of Rs. 50-60
crores. And especially at this time of
national emergency it was necessary
that something should have been done,
So, the hon Finance Minister took up
the onerous and thankless task and
he was bold enough to do that. Why
should anybody object to that I cannot
understand,

The second question that was
touched was about the unemployment
-problem of the goldsmiths, About the
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unemployment of goldsmiths, all the
figures are given in a memoranduvm
which has been circulated to Members
of Parliament It is said that their
number is 5 million, and each one of
them has got five dependents. That
comes to 2% crores. That means ‘that
every tenth or twelth person here i3
1 goldsmith or a dependent of a
goldsmith. So, all sorts of exagger ted
figures are given. Even if you take
the moderate figure of 4 to 5 lakhs,
certainly we have all our sympathies
with them. Nobody wants any person
to be deprivedq of his livelihood,
Nobody wants that any person should
suffer. We have all our sympathy for
them,

Surr DAHYABHAIL V. PATEL: Your
sympathy does not feed their belly.

Sert SURESH J. DESAI: At the
same time, Madam, it is said that
smuggling is going on and the Gold
Control Order is not a success. It is
also said that non-ornament gold is
being transformed into ornament gold.
That means that the goldsmiths are
busy, they are not idle; that they are
engaged in this nefarisus clandestine
business. Well, if you say that
smuggling has stopped, then the Gold
Control Order is a success. The
Finance Ministry has certainly ins-
tructeq the State Governments ic do
everything possible for the goldsmiths.
We have all our sympathies for the
goldsmiths. 1 will just mention a
few things which the Government of
Gujarat is doing. Because I come from
Gujarat, I know what the
Government of Guijarat is doing and
1 hope the other State Ministries will
also be doing the same thing. The
Government of Gujarat have provided
free education for their children. No
school fee will be paid by them. Free
text-books will be given to them.
Priority will be given to them in the
distribution of cultivable land. Free
loans will be given to them for buying
sewing machines and ambar charkhas.
Age limit for them for entering Gov-
ernment services will be raised.
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Tue DEPUTY CHAIRMAN: Is it a
very long list? You must wind up.

Sart BHUPESH GUPTA: It de-
pends upon the Gujarat Government.

Surt SURESH J. DESAI: The
Small-scale Industries’ Association,
the Association of Engineers, the

Federation of Gujarat Mills and In-
dustry have come forward to help the
goldsmiths and their children to be
trained. Everything possible is being
done by the Finance Ministry to lielp
the goldsmiths, We have all our
sympathies for them.

Flere, Madam [ will ask one ques-
tion of my hon, friends. Whenever
there is a social transformation,
whenever there is an economic trans-
formation taking place in a ccuntry,
after all, in the transitional stage cer-
tain sections of the society are bound
to suffer. You pay lip sympathy in
favour of all social transformation.
But when it comes to the question of
certain sections in the society suffer-
ing, ycu immediately raise a hue and
cry.

Surr BHUPESH GUPTA: May I
know how much gold has come from

the Maharaja of Baroda? He also be-
longs to Gujarat.

Surr SURESH J. DESAI: That is
none of my business,

Sar1 BHUPESH GUPTA: It should

be the Gujarat Government’s busi-
ness,

Surr SURESH J. DESAIL: 1 will
ask Mr. Bhupesh Gup‘a one thing.
In Russia, after the Second World
War, Stalin transplanted a large num-
ber of people from the TUkraine in
other parts of the country. The esti-
mated figure was 10 million people.
Where is the large middle class of
China today? Where are the zamin-
dars of India? Where is the landed
aristocracy of India? When a big social
transformation takes place, such a
thing does happen. Step by step we are
advancing towards socialism., In that
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process, certainly, certain sections of
the population are bound to suffer
for the time being. But steps will
have to be taken to ste that they are
gradually rehabilitated.

Tue DEPUTY CHAIRMAN: I think
that is enough, Mr, Desai. Mr. Mani.

Sgrr SURESH J. DESAI: Only one
sentence and I have completed . . .

Surt A. D, MANI (Madhya Pra-
desh): I have been called. Madam
Deputy Chairman, at the outset in in-
tervening in this debate on this mo-
tion, I should like to say that I am in
general sympathy with the objectives
of the Gold Control Order. Bui my
grievance against the Government is
that the manner in which this Gold
Control Order has been clamped on
the country, it has caused a good deal
of untold hardship.

Madam, I quite agree with the Fin-
ance Minister that there is, in this
country, = fatal fascination for gold.
But unfortunately tms fatal fascina-
tion is also shared by the International
Monetary Fund whose meetings the
Finance Minister attends quite often.
I would like the Finance Minister,
when he goes to the next meeting of
the International Monetary Fund, to
appeal to the Directors to give up their
love for pure gold and to have only
14 carat gold. Unless the International
Monetary Fund is converted to the 14
carat gold idea, it is not fair to ex-
pect that the people of India, because
an order has been passed by the Gov-
ernment, would immediately accept
14 carat gold as a sign of distinction.

Surr AKBAR ALI KHAN: Nowhere
in the world they use pure gold for
jewellery, .

Sarr A. D, MANT: T am very glad
that my hon. friend Mr. Akbar Ali
Khan, has raised this question, He has
been to the West, He has stayed for
long periods of time in London,

Surt BHUPESH GUPTA: He comes
from Hyderabad,
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Sert A, D, MANI: Hyderahad is
not London. Madam, you have been
to the West and so also many Mem-
bers of this House. I can tell hon.
Members of the House that the love
for gold in the West is as intense as
it is here. The only thing is that
they have not got enough money to
purchase it. Let any one Member of
the House offer a 22 carat gold brace-
let to an English lady or a Western
lady and let a simpler offer of 14
carat gold be made to her. I am cer-
tain that the person offering a 22 carat
gold necklace will be viewed with a
little more affection than the person
who offers a 14 carat gold necklace.
Let us not ignore the fact that 22 carat
gold is valued all over the world.

Madam, my objection to this Gold
Control Order is . . .

Surr BHUPESH GUPTA: Is Mr.
Mani speaking from personal ex-
perience?

Surr A. D. MANI: Why should you
ask me when other hon. Members are
here? My objection to this Gold Con-
trol Order is that it should have been
preceded by public education, It
should have been made an election
issue. The verdict of the people should
have been scught in a general election
on this issue. I have seen th= Con-
gress Party manifesto which was issued
at the time of the general election.
There is no reference whatever th the
desire of the Government to cantrol
gold, If this had been put before the
people, and if the Congress Party had
made it an election issue and secured
victory at the polls, they would have
had more justification for coming for-
ward with the Gold Control Order.
No cther Party

Sert BHUPESH GUPTA: We did,

Smrt A. D. MANI: You raised it?
But I am glad you were defeated.

Surr BHUPESH GUPTA: Twelve
million votes we got. Therefore . ..
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Surrt A, D, MANI: The Finance
Minister was formerly the Chiet
Minister of Bombay and I watched
with admiration at the time ne was
Chief Minister, the way in which he
brought about prohibition, Prohibi-
tion was brought about in four s ages.
He started with one dry day a week,
two dry days. three dry days and it
was explained by him at that time that
this slow process wag designed in
order to enable those who would ke
affected by prohibition, to find alter-
native employment. What the Fin-
ance Minister did as Chief Minister of
Bombay to liquor, he unfortunately
has not done to gold. Tt is necessary
for the House ang for the Finance
Minister to understand why the peopla
have attached value to gold. I am
sorry to say this, It is the devalua-
tion of the rupee, in terms of cost of
living, in termg of purchasing power
in other words, the taxation policy
which his Government and he have
followed and which has led to 3 rise
in the cost of living, that is responsi-
ble for the love that the people have
for gold, There is no escaping away
from the fact that people attach a
little more importance to gold becauge
that seems to be the only safe re-
serve and, as I said, the International
Monetary Fung too ig not prepared to
accept any other standard except the
possession of gold, Whereas these
orders have been brought into force,
I can say that we have started for the
first time this process of education but
then the Finance Minister ghou'dq take
into account the fact that he has im-
posed without Par]iamentary sanction
a form of wealth-tax on those people
who hold gold and who purchased it at
prices higher than the international
price, The wealth-tax is levied only
on certain categories of wealth. Below
those categories Ppeople are exempted
from the Wealth-tax. But in this
wealth-tax, which is implicit in the
Gold Control Order, the taxation
falls on those boor people who have
been hoarding gold as 3 sort of reserve
for a rainy day and who find......
(Interruptions) Yes, because your
prices are going up, your monetary

2836
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policies are chaotic and therefore they
have to depend on something for a
rainy day. Whether it is good or bad

Surt ARJUN ARORA (Uttar Pra-
desh): Those people cannot make two
ends meet because of the rising prices

Surr A. D. MANI: People who have

held gold as a reserve, as a sort of
inheritance
(Interruptions.)
The Finance Minister has taken

away 100 per cent. of their holdings
jn the form of concealed wealth-tax
on gold hoardings. I want him to
take this aspect into consideration.

My concrete suggestion to him
would be that this process of educa-
tion must continue for a longer time.
1 quite realise that the country re-
quires gold and that the gold smug-
gling should be stopped, but 1T would
request him to amend the Gold Con-
trol Order in order to permit gold
ornaments to be placed at the Reserve
Bank for an indefinite period of time
at the international price. The pre-
sent load of taxation, which he has
presented just now in his Budget for
the country, is so heavy that at some
stage people will be forced to pledge
their ornaments to pay the taxes, Let
at least this opportunity be given to
the people of this country that they
pledge the ornaments for sale at the
Reserve Bank at the international
price. I am prepared to accept that
the Wealth-tax i3 reducing the diff-
erence between the international price
and the present ruling price of gold.
It has become very hard for people,
because of the chaotic confusion with
which this Order has been promulgat-
ed, to know what the Gold Control
Order is today in this country. My
first suggestion is that, as far as orna-
ments are concerned, there should be
an indefinite period for their being
offered for sale at the Reserve Bank
ut international prices,

t
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My second suggestion would be that
he need not make the 14 carat issue
a prestige issue for the Government.
I consulted many jewellers who came
to Delhi recently and whom we met
privately and we discussed with them
their grievances and I put it to them
whether they would accept 18 carat
gold as a substitute for the present
position and their answer was that
with 18 carat gold, they would not be
very much out of business and that
gold ornaments of very fine quality
can be made out of 18 carat gold. I
hope the Finance Minister would not
regard the issue of 14 carat an issue
of treason for the country, because he
did say that any person who buys
gold at the present stage, when this
country is facing an emergency, is
committing an act of treason. I hope
the difference of 4 carats between 18
carats and 14 carats would not be
considered by him as an issue of
treason under the D.LR,

The third suggestion I would make
is, since the public sector is expanding
in many directions, why cannot the
Government consider the question of
setting up a public sector gold orna-
ments factory? I am not putting it in
a light-hearted or facetious sense of
the term or to pul] the leg of any-
body but really seriously .

Sart  DAHYABHAT V. PATEL:
Only polished brass will be left,

Surr A, D, MANI: Whatever it
is.. . (Interruptions). Since he has
been urging at various places that
ornaments of good quality can be
made of 14 carat gold I am saying,
why not set an example by having a
small factory in every State capital
where gold ornaments of {14 carat
purity or 18 carat purity can be made?

The other question of the employ-
ment of the goldsmiths, who have
been thrown out of employment,
should be taken into account. I may
tell the Finance Minister that if the
D.IR. had not been in force, his Gold
Control Order would have been al-
ready stuck down by the Supreme
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Court as unconstitutional and illegal
The people of this country have cer-
tain Fundamental Rights guaraateed
by the Constitution, The Finance
Minister, by his policy, has deprived
them of employment, He deprived
them of the right to employment
which is jnherent in the Directive
Principles of State Policy which form
a part of the Constitution. Now I would
appeal to him that he should consider
the question . . .

Sarr BHUPESH GUPTA: He knows
that the Directive Principles are not
enforceable . . .

Ser1 A. D. MANI: Some principlcs
are enforceable, Prohibition 1s en-
forced but not this, Every person
born in this country is entitled to ex-
pect employment and a welfare State
must provide employment to those
who do not have the opportunity for
#t. At the present time a large num-
ber of people, who have been depen-
dent for generations on this trade, are
out in the streets and I would like to
ask the Finance Minister whether the
C.B.R. or the Gold Control authorities
have worked out the implications of
the present Gold Control Order 1
am told that Rs. 50 crores worth of
gold is being smuggled but I am also
told that Rs. 10 crores are pad as
income-tax by the goldsmiths. What is
the plus and minus in this balance-
sheets? We lose m~mney in one direc-
tion and we gain money . . .

r’ou

SHrRT A. D, MANI: Because the Gold
Control Order is funny, It makes it
funnier for any person to discuss it.
I would like to make one more sug-
gestion about the question of manu-
facture of gold ornaments,

Sart MORARJI R DESAIL:
scem to be very funny today.

Surt BHUPESH GUPTA: Do you
think the reply will be funnier?

Sart A, D. MANI: Maybe the
funniest part may be the reply. I
would like to make one suggestion
about the making of gold ornaments.
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1 caw recemtly a sample of g vanity
case made by a Jaipur goldsmith. It is
a work of great beauty. It was done
in enamel. It has been given a colour,
ing and the man said that it covld
never be made in 14 carat gold and
it is made for export purposes and the
value was Rs. 14,500. Very few can
purchase it, not with the present rate
of taxation, unless one of those black-
marketeers, whom my friend, Mr.
Gupta, mentioned, as riding in a
motor-car, the famous industrialist,
who was caught and gold bars were
taken out, unless that man offers to
purchase, unless there are people of
that kind, They are not going to be
interested in this, Please do not kill—
this is my request to the Government
~-the curio industry in India, because
this has been the work of generations
of Indian craftsmen and it is going to
get you foreign exchange. At least for
that purpose the Government should
release gold for making curios under
their strict supervision,

I would like to make one more
point about the use of gold and that is
for making of thalis or thirumangal-
yams in gold and mangal sutras and
wedding rings. In spite of all the ad-
monitions of the Finance Minister and
the Government to give up the love

of gold, nobody likes to think in
terms of stainless wedding, But
whenever we speak about wed-

dings, we talk of golden jubilees and
silver jubilees. Why do people make
use of such expressions? Why not
they speak of “plastic” jubilee? Why
not use the term “stainless steel”
jubilee? It is because gold is associat-
ed with our tradition, with our way
of thinking I would like to make one
request. The number of persons, who
get married and who can afford to go
in for gold for this purpose, is very
limited. Not everybody can afford to
go in for a gold “thali.”

Ax Hon. MEMBER: Why marry?

Surr A, D, MANI: Let them get
married. All people are entitled to
their happiness. And people do go in
for a gold ring or a gold thali, because
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this is part of our religion and our
tradition, Now, I would request the
Finance Minister to issue permits just
as permits are being issued for the
use of scooters and motor-cars. (Inter-
ruptions) These suggestions are
made after careful thought,

Surr AKBAR ALI KHAN: Ques-
tion.

Surt BHUPESH GUPTA: At least
we get an idea of your thoughts.

Surr A, D, MANI: I mean in the
case of genuine demands, in malters
concerning religion, our weddings and
so on, there should be some kind of
concession,

I would say a word about the Gold
Control Board, which is relevant to
the subject under discussion. The
qualifications of Mr. Kotak, the Chair-
man of the Gold Control Board, have
been the subject of many interpella-
tions in this House and when the Fin-
ance Minister said that the allegations
against him were false, I accepted it,
because I have no doubt that Shri
Morarji Desai will never engage a
person whose qualifications are of a
doubtful character. But I would ask
him and Mr, Kotak to bear one point
of view in mind that there is some-
thing like the principle that justice
should not only be done, but it shouid
seem to be done,

Sert DAHYABHAI V. PATEL:
Caesar’s wife should be above suspi-
cion.

Surr A, D, MANI: Why speak of
other people’s wives as part of it? I
wanted to bring in this question of
justice being done and done in a pro-
per way. In the case of Mr. Kotak I
put the question to the Finance Minis-
ter, asking him whether Mr. Xotak
resigned his post as Minister in the
Saurashtra Government for negotiat-
ing a private deal in Japan and the
Finance Minister denied the allega-
tion, I myself was not sure of it, I
wanted information and I am sorry 1
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put that question to him; because in
fairness and decency of parliamentary
life, if a mistake is made, that mistake
must be flatly admitted. I made fur-
ther enquiries and I understand that
the deal was struck after he [eft the
Saurashtra Government, when he
went to Japan in another capacity and
he had a right to conclude the deal.
But the volume of evidence that is
available shows that Mr, Kotak was
part of this concern, whether the do-
minating part or the passive part, it
is for the Finance Ministry to decide.
But he was part of this concern. I
would not request the Finance Minis-
ter to ask Mr. Kotak to resign. He
would not do it because he did not
make a wrong choice, But Mr. Kotak
himself, in view of so much criticism
of his connections and his antecedenis,
should make it easy for the Gold Con-
trol Order to be exercised properly
by offering to resign himself. If the
Finance Minister examines parlia-
mentary practice, he will find that
whenever a person has been the sub-
ject of acrid controversy, he has
agreed to resign and said that in the
public interest and in the interest of
public policy he was resigning, He
resigns with a clean record, We make
no allegations against him, The fact
that a number of people doubt his
qualifications for being gn impartial
chairman of the Gold Control Board
itself should make him offer his re-
signation to Government and help the
Finance Minister to choose somebody
who would be free from controversy.

Madam, T would conclude by say-
ing . . .

AN Hon. MEMBER: One word?

Surr A. D. MIANT: Many words
have bheen said, I have to say a few
more words before I conclude. I say
that the Government has embarked
on a very bold policy, This policy I
want to succeed. I am not one of
those who run down the Government’s
policy because it happens to come
from the party in power. But this
policy should be worked out slowly
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gnd there should be a little accom-~ :

modation in regard to the enforcement
of this policy, Till the other day we
loved gold, We called little girls after
the name of gold=~Swarna—and all
that. And now we are saying gold
should be a term of opprobrium.

AN Hon., MEMBER: Fourteen carat
gold.

Surr A, D. MANI: You want four-
teen carat gold? Whatever it is, I say
this ought to be done slowly and I
would request the Finance Minister
that whatever accommodation is pos-
sible, in regard to the adjustmenls of
penalties and sg on, he sh uld give
in a liberal and generous way. Asl
have said, people have been taken
without warning. If in a general
el-c ;on. this had been an issue, then
the Government could have come with
the moral authority to oush through
any legislation of this kind. But this
has not been done and since no warn-
ing had been given, it is only fair and
prudent that the Government should
go slow with regard to vpenalties as
far as the Gold Control Order is con-
cerned.

Tue DEPUTY CHAIRMAN: Mr.
Arjun Arvora, You have only ‘ten
minutes.

I will

Sarr ARJUN ARORA: ake

only nine,

Madam Deputy Chairman, I rise to
support the Gold Control Order, The
Gold Control Order has behind it a
very good idea, but my only sortow
is that that a very good jdea is being
very badly executed, Smuggling of
gold had become rampant before.
Long before the Chinese aggression,
the smugglers had invaded our coun-
try and something should have been
done by the Finance Minister on thege
lines long ago. But it was at a very
late stage that he began to move and
the first move of the Finance Minister
was to issue the Gold Bonds. That,
as has been pointed out in this House
and elsewhere, has miserably failed.
People, who had gold, were not pre-
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pared to buy the gold bonds, Then
the Gold Control Order came. The
idea behind the Gold Control Order
is, as I admitted, a sound one. No-
body has the right to sacrifice the in-
terest of the country and to rob the
country of foreign exchange merely
because of some superstitious belief
or because he or she finds gold aitract-
ive. But I am afraid the Finance
Ministry is bringing in this measure
in g half-hearted manner, Declara-
tions of non-jewellery gold have heen
made, but there is no provision for
confiscation, no provision for taking
over, no provision for buying over
the gold which some people have
hoarded and not declared, As a mat-
ter of fact even declared gold, where
it is in excess of a reasonable quan-
tity, should in one way or the other
be taken over by the Government.

Sert MORARJI R. DESAI: The
Order provides that if any gold is
not declared and it is found, then it
will be confiscated. It is provided.
Why does the hon, Member say it is
not provided?

Sarr ARJUN ARORA: Even declar-
ed gold, when it is in the possession
of an individual, if it is more than
a reasonable guantity, the Government
should be able to take over, buy over
at g reasonable price,

Sgrr BHUPESH GUPTA: The
Maharaja of Darbhanga had 11
maunds of gold and other maharajas
would be having many more maunds
of gold, :

Surr ARJUN ARORA: As 3 matter
of fact, I am afraid the Finance Min-
istry is not clear on its cwn policy.
Daes it want merely to stop the smug-
gling of gold or does it want the gold
in order to have a gold reserve and
in order to buy materials for the na-
tiona] defence? If the idea is merely
to stop smuggling, perhaps to some
extent, the present policy may suc-
ceed, But if the Government thinks
that this is necessary for national de-
fence then these declarations and the
absence of any provision for actiop
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against the big holders will not help
the Government and this policy.

The achievement of the Gold Con-
trol Order so far has been that the
rich holders of gold have not been
affected, they are not afraid. They
know that they will be able to escape
but the poor and the middle class
people, who have some gold, have
lost all confidence and the people who
have some little pieces of jewellery
are in panic because of the fact that
the Government does not move; that
the Gold Control Order has no pri-
vision against big holders is very welil
known, It is, of course, not correct
to expect Government to give up a
policy merely because some goldsmiths
will be unemployed. In a social re-
form, in any drastic change, some
suffering is bound to exist, It would
have been much better if, as soon as
the Gold Contro}l Order which as the
Finance Minister said the other day,
was issued after long deliberation, the
Finance Ministry or the Government
had come out with a scheme simul-
taneously to rehabilitate those people
who are likely to be or who have
been rendered unemployed becausc of
this Gold Control Order and there
would have been greater appreciation.
Today, what is happening is that the
Finance Minister says that it is the
business of the State Guvernments,
angd the State Governments, except
the Government of Gujarat which had
been praised by my hon. friend, Shri
Desai, seem to feel that these gold-
smiths are the babies of the Finance
Ministry who should look after them.
There is no co-ordination, no all-India
scheme for their rehabilitation, So, I
feel, though the number of goldsmiths
is being exaggerated, there is a great
deal of suffering in a section of our
people and something should be done
about it.

I am in agreement with my hon.
friend, Mr, Mani, about the Chairman
of the Gold Control Board. I do feel
that in a matter like this, where pub-
lic confidence is of utmost importance,
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no controversial figure, at least a per~
son who has figured in a foreign ex-
change case, should be at the head of
the authority and I join Mr. Mani in
hoping that Mr, Kotak himself who,
according to the Finance Minister, is
a very good man will see the light
and will see the strength behind the
dictum that those in authority should
be, like Caesar’s wife, abave suspicion
and that he will resign, If he does
not, the Finance Minister will change
his mind in this case and put a more
respected person at the head of the
Gold Control Board.

There are other complications aris-
ing out of the Gold Control Order. A
number of shopkeepers, jewellers
have ready-made jewellery and
under the Gold Control Order
they are not permitted to do
anything with them, They can-
not expose them for sale though they
are allowed to export them and earn
foreign exchange. I feel that it will
be difficult for them to export the
jewellery unless they are allowed to
expose them for sale, After all, the
foreign tourists and others who come,
will not be attracted by the jewellery
unless it is displayed for sale and it
the Gold Control Board permits the
export of jewellery, it should also per-
mit the sale of jewellery in this coun~
try against foreign exchange because
the foreign tourists, who come i{o this
country, are manv a time attracted by
the precision work and the work of
art,

Surt MORARJI R, DESAI: Madam
Deputy Chairman, I was hearing with
great attention the views put forward
by hon, Members on the Gold Control
Order and its working and I was woa-
dering whether my hon. friends have
really paid attention to what is sought
to be achieved by the Gold Control
Order and the policy behind it which
has been framed by Government. If,
instead of the enthusiasm of some to
run down the Government on any oc-
casion, whether right or wrong, which
had been occupying their attention,
they had really been guided by con-
siderations of public good, I am quite
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sure several things, which have been
said, would not have been said. My
hon. friend, Shri Mani, who generally
tries to be objective and expects that
he should be considered objective,
seems to have lost completely the
sense of proportion in making his sug-
gestions. He even went to the length
of saying that the International Mo-
netary Fund has love of gold, Now,
if this ig the extent to which he goes,
I do not think it is even necessary
for me to analyse his arguments be-
cause they are so absurd. I do not
understand how a man of his res-
ponsibility ang gravity could talk so
lightly of the International Monetary
Fund when he knows that they have
not kept gold for the love of it. He
knows the rules of the International
Monetary Fund and these are neces-
sary for exchanges between different
governments, Therefore, he need not
try to be so funny or humorous in this
matter, When I said that this was
funny, he thought I was abusive and
so he tried to say that the Gold Con-
trol Order was funny. If it is so
funny, he need not have wasted his
breath over it, I do not sce why he
should have been so much exercised
over it in that case. All this bheing
exercised over it and going at the
Finance Minister or the Finance Min-
istry and Government was not worth
jt. Therefore, may I request him to
behave as objectively as he behaves
in private conversations? Let him not
agssume a different shape in public
from what he does in private, These
are two different stages which 1 am
not used to taking and, therefore. X
got a bit worried about it and hence
I am not giving him this friendly ad-
vice, He may take it or he may not.

SHrr A, D, MANI: I would not
like to interrupt but if the Finance
Minister would yield . . .

Srrt MORARJI R. DESAI: I will

yield; I am not like you.

Surr A. D. MANI: I would like to
say that my refernece to the Interna-
tional Monetary Fund was just to

|
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highlight this point that the love of
gold is not an Indian shortcoming. I
know it is used for currency reserve.

(Interruption).

Surt MORARJI R. DESAI: I do
not see the highlighting to be done
in this manner, At any rate, if this
is a great Parliamentary {radition
that he is establishing, well, he has
only for a few years been in Parlia-
ment and, therefore, probably he is
not aware of all that. That is all
that I can say. I have much longer
experience of Parliamentary life and

Tneretore 1 w@wm saymg Ynut 11 we
want to raise our Parliamentary life
to certain heights, then we ought to
be able to consider these things more
deeply rather than so lightly as he
seemed to do in this particular matter.
That is all the purpose of my saying
what I have said. My hon. f{friend,
Shri Dahyabhai Patel, thought that I
was in anger. There was no question
of anger. There was more sorrow
and pain in what I said. Where was
the question of anger and why should
I be angry with him or anybody or
with my hon. friend whom 1 have
always treated as an elder sister but
duty compels one to say things and
simply because I am not a Member of
this House I do not lose my right to
give my opinion when others give
their opinion about what we are
worth. We are certainly bound to
say what it means and that is all that
I said, Therefore what is the use of
bringing in things like that? If it was
really a question of privilege it should
be raised as a question of privilege
and I will be content to defend my-
self, I have done nothing which I
have got to withdraw, I am going to
repeat the same performance again if
an occasion demands it because I do
not think I have done anything which
is either unparliamentary or which is
not in keeping with the highest par-
liamentary traditions,

Coming to the Gold Control Order
and its criticism, I should therefore
. like first of all to put before my hon.
i friends in this House the intentions
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of Government or the objectives with
which we are pursuing this point. I
was asked whether it was my inten-

tion to collect a lot of gold in order -

that we may strengthen our economy
and in order that we may be able to
make our foreign purchases. I should
certainly be happy if I am able to
gather or collect the gold, which is in
this country, in a proper way. If
people are willing to part with it and
give it to me, I should certainly like
to have it but if they do not, I would
not do anything wrong to take it from
them or to force it out of them be-
cause that is not the only way for
strengthening the economy. After all,
even if I get Rs. 300 crores or Rs. 400
crores worth of gold, that is not go-
ing to satisfy my requirements, It
certainly gives me a deposit which I
can keep and which enhances also the
credit but my requirement, in the
Third Five Year Plan, of foreign ex-
change is Rs. 2600 crores, Therefore
even if I get this, that is not going to
solve my problems, but that is not my
intention. Of course, it is certainly
the intention of Government to see
that gold is not kept by any private
parties in future gnd that all the gold,
that is in this country, should remain
with Government as reserve. That
certainly is the objective but that ob-
jective does not mean that Govern-
raent is going to confiscate any gold
or if somebody has gold, to force him
on pain of jail or anything to part
with his gold to Government for a
price. That is n~t the intention «of
Government. My hon. Iriend, Shri
Dahyabhai Patel, said that people do
not believe this. 1 know that he in
his heart of hearts knows very well
that this Government is not going to
do anything of the kind, Nothing has
been done like that so far for any-
thing. I do not know how he says
this and makes this statement, Of
course, he wants to see that the credit
of the Government disappears. Well,
«s an opposition Member he is entitl-
ed to wish for that but if wishes were
horses everybody would have ridden
them but unfortunately every wish
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can’t be made a horse. This Govern-
ment is grateful to him and to all
other Members of the House who cri-
ticised it very strongly because, after
all, from every criticism we do streng-
then ourselves by keeping what is
good in it and rejecting what is wrong
in it. After all, that depends upon
our capacity to do so. We do not claim
all the capacity for good and there-
fore we certainly want to benefit by
all the suggestions that may be given
to us but every suggestion that comes
is not always good. I do not think my
hon. friends have the monopoly of all
the good things nor have they the
monopoly of all intelligence, After
all, some intelligence may be granted
here if not as much as they possess,
at any rate some proper measure of
it. Therefore, what is the use of talk-
ing in this manner, I do not know, The
main purpose, the main objective
with which this is being done is to stop
smuggling and also to prevent wastage
of investment that is taking place here
as a result of traditions which may
have been very good in the hoary
past but which are absolutely out of
keeping with the present times and
with the present economic ideas of
anybody who has any commonsense.

Then the problem comes whether it
is possible to attack it by means of a
law, whether we have made sufficient
education or not or whether we should
make sufficient educative propaganda
or not, These are questions which are
to be fully considered, not in an
abusive manner or in a derisive mane
ner or i a funny manner. Arce:
all, I have been saying for the
last four or five years that I
am thinking about what is to be
done about gold and I am being pur-
sued by hon. Members in both Houses.
I was asked every time why I am not
taking any step about gold and gold
smuggling and I went on considering
it. It is a difficult subject and there-
fore I did not want to plunge myself
in a hurry into anything but there was
sufficient warning given to all people.
It was said here that suddenly this
was done and therefore some people
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have suffered, I have great respect
for the study and the sincerity and in-
tegrity with which my hon. friend,
Mr, Santhanam, deals with every sub-
ject, In this matter also he was very
much worried about the loss caused
to several people because of the defla-
tion that takes place in the value of
gold, What happens when there is
deflation in the share market? Mhny
people lose their money, I am not res-
ponsible for it. I do not go and com-
pensate them for it. Nobody can com-
pensate them. There are ups and
downs in valueg in many things, in
cotton, in grain, in several other
things and if people keep them and
lose money, what am I to do? And
in this matter all people know that
gold is not produced in this country
and if every year Rs. 40 crores or Rs.
50 crores worth of gold comes in
through smuggling, everybody knows
it. Evervbody knows that it comes in
an illegitimate manner and if people

go on purchasing it, after all, they
take a risk and for thai risk they
alone can pay, not the Government.

That has got to be wunderstood by
everybody., And what happens if
smuggling is stopped? Supposing, not
by this method, but by any other
method I stop smuggling, nobody will
object to smuggling being stopped.
Everybody says that it is his desire to
stop smugeling I d not think there
will be any courageous man who
would say that he wants smuggling
here in any form. If that is so and
if smrgeling is stopped what happens
to the goldsmiths then? Am I res-
ponsible for it? I am only doing this;
I am not doing anything else. If I
put an alternative of 14 carat gold it
is only in order to see that their busi-
ness does not stop. Otherwise I am
not going to supply 14 carat gold.
‘Where have I got the gold? I have no
gold and 1 am not going to suoply it
10 anybody. But if people sell their
gold and if it is converted into 14
carat gold, they can go on making
more ornaments from that gold that is
there,

Then it comes to this that this Gov-
ernment is 14 carat gold. Well,

|
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wish my hon, friend is 100 per cent.
gold, If my friend is 100 per cent
gold I am proud of it and he may be
ashamed of me if I am 14 carat
gold; it does not matter
But what is this 100 per cent. gold
in this country? The 24 carat gold
itself is not pure. That is also adul-
terated and 1f  there is adulteration
whether it is small or more, I do not
know what difference it makes. Iere
again, we are losing the sense of pro-
portion. Adulteration can be cons'der-
ed only when a thing is s»ld as being
cent per cent of what it is. when it is
not cent per cent. Twentyfour carat
gold is sold as twentyfour carat gold.
Fourteen carat is sold as 14
carat gold. Therefore, there ‘s
no questicn of adulteration in
it. There is no question of inferi rity
or superiority in it. If 24 carat goid
can be purchased for a certain amount
of money, then far more quantity of 14
carat gold can be purchased for that

5 P.M.

amount. Therefore, it should be con-
sidered from the point of view, of
different quantities and not by 14

carat or 24 carat. These carats have
not come in only now, These are
from old times. I find even in Kau-
tilya’s Artha Shastra that they had
considered sixteen different wvarieties
of gold. And Kautilya also had, as
long ago as 2,000 years ago, prescrib-
ed rules whereby gold could be re-
gulated, whereby gold ornaments
manufacture could be regulated, He
has gone to the length of saying that
when the Government face any emer-
gency, they can take away gold and
ornaments from the people. 1 do not
think that this is a thing which should
cither be believed by the Congress or
by those who believe in policies in
which you believe, But what is the
use of saying that this is something
new, which is happening now? These
things have happened before and if
one reads it, even here it is said that
when gems avre to be <tuddad in geld,
they should be in half gold and half
copper mixture, It is less than 14
carat. It is not even 14 carat gold.
Here some people began to tell me
that gems cannot be studded in any-

I | thing except 22 carat gold or 24 carat
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gold, This is said by Kautilya, It js
not said by me. Therefore, there are
many things like this from which, if
they are studied if anybody wants to
understand, it will be found that by
exposing ignorance one does not do
any good to any cause,

Now, let us examine what has been
done and gee how we have failed or
not failed, What is the meaning of it;
“We have failed; smuggling has not
stopped.”? It is only a complacent
attitude as my hon, friend, Shri Rohit
Dave, said. Then, it was argued also
in a very strange manner—not by
him, I do not remember whether he
said it or somebody else said it but it
was sgaid—that smuggling does not
take place in this country because of
the high price of gold, but takes place
here because of the deflation of the
rupee. I think my hon. friend, Shri
Mani, said that, I do not see the
deflation of the rupee which perhaps
he wishes that it should be. I do not
know what he gains by it. There is
no deflation of the rupee in that sense.

Surt A. D, MANT: I would like to
know, in terms of cost of living, why
do people attach importance to gold.

Sert MORARJI R, DESAIL: I do not
want any explanation from him.

TeE DEPUTY CHAIRMAN: I think,
Mr, Mani, you better listen,

Suart MORARJI R. DESAIL: T do nnt
know. I will yield every time they
want me to yield, provided they ure
prepared to sit here till 7 o’clock, I
have no objection. I am prepared to
go on Yyielding every time they want
to ask, because I do not want to stop
any hon, Member from exercising his
right, Therefore, when you talk like
that, what is the meaning of it. Then,
what happened before? What happen-
ed in 19457 Smuggling is going on
since 1945-1946, since gold has been
stopped from being imported. But
what was happening before that? Be-
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fore the War, for ten years gold went
out from India. There was no ques-
tion of its being smuggled because
the price here was low and the price
outside was high, And, therefore, gold
was smuggled out. Today, why is it
being smuggled in” It is because
prosperity is rising. People want,
therefore, to buy gold, Because no
gold is obtainable here, gold comes in
by smuggling, Smuggling goes on in
various ways. Then, I am asked. Why
is Government not able to stop smug-
gling? Well, it is a very sirange ques-
tion which can be asked only from
Members opposite. I do not think it
can be asked by them if they were
here in Government. They know what
happens in the matter of smuggling.
Smuggling is not only of gold but also
of other things, I grant, But smuggl~
ing of gold is to an extent which is
disastroug to us. Smuggling of other
things may be worth only about Rs.
2 or Rs, 3 crores, It cannot be more
than that because those things can-
not be smuggled to a larger extent.
Smuggling of gold can go on increas-
ing., It has gone on up to Rs 40 or
Rs. 50 crores and it goes on more az
prosperity increases. Now, what hap-
pens as a result of it? Not only does
our valuable foreign exchange get lost
and we get a liability, but Rs. 40, Rs.
50, Rs. 60 crores of savings of the peo-
ple are sunk in an absolutely unecon-
omic investment. The country loscs
its capacity of investment for pro-
ductive purposes, Can this country,
which is so poor, afford to lose that
much amount per year for investment
either for industrial purposes or for
agricultural purposes? 1 would plead
with hon, Members to consider this
point far more seriously if they have
the good of the country at heart and
not merely a dislike of the ruling
Party or of the Government which
they want perhaps to remove, They
are entitled to wish that. I have no
objection to that. It is perfectly right
in a democracy. But after all even
in removing the Government they
would want to do good to the people.
It is not for the pleasure of removing
Government that they want to remove
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the Government, Then, let the good
of the people be the criterion and not
merely a dislike of the Government.
That is what I am trying to plead
with them, After all, do they wish a
rising amount of money invested in
gold in this country every year? What
will happen? That can happen when
this country is rolling in wealth.

I was asked, Why are we having
golden jubilees, golden this and that?
Well, that shows what havoce tradition
can play. Why is it forgotten that
gold is also considered a curse? We
have said it in the past and it was also
considered as g saying:— Ts
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Do people believe that? Is it right?
What kinds of virtues are in gold?
What is the use of saying this? There-
fore, it is no use being carried aw3y
merely by notions of traditions. Then,
I am asked: Can traditions be broken
by a law like that?

it Mg fasraamita (w7 934
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Sart MORARJI R, DESAI: Strange-
ly enough it was argued and Mahatma
Gandhi was quoted that all controls
bring in evil. The controls to which
Mahatma Gandhj referred were con-
trols over foodgrains. It was nothing
else. Mahatma Gandhi himse{f had
said that if he got the Government,
the first act of his would be to have
prohibition immediately by law, He
believed in controls, He believed in
controls by Government, but a demo-
cratic government he did believe 1n.
Not that he did not believe in it. Why
should Mahatma Gandhi be quoted
wrongly? Therefore, it is no use bols-
tering up a case by a wrong quotation.
Have no reforms been made by laws?
Throughout the ages it has been done.
If Kautilya is read, it will be found
that he has suggested all sorts of con-
trols in the hoary past. Today in
our own times how many reforms

have we not made if we go on coun-
ting from 1946 until now? Have we
not changed the Hindu Code? Have
we not given the right of inheritance
to girls and to women? Was it not
by law? Have we not changed the
age of marriage? There were child
marriages here in this country. In my
own young age that was so. I myself
have suffered from child marriage,
that is, I had child marriage, not that
it has made me unhappy. But it was
there, In those days and even earlier,
people were married at the age of two
and three, This was what was hap-
pening in this country. Would it have
been changed if there had been no-
law? It is the law which transforms
the whole thing. ZEarlier than that
there was the custom of Sati. What
happened to it? How was it abolish-
ed? It was abolished only by law.
Otherwise, it would not have been
abolished. In the same way there are
many other things which we have
done by law. We are going on chang-
ing the laws about land, We have
changed zamindari, We have remov-
ed kings, We have removed so many
things by law. And yet it is said that
we cannot remove anything by law.
Of course, it is not grgued by my hon.
friends, the communists, They always
want to take away everything, not
only by law, but even by force if they
can help it. They cannot help it and,
therefore, they do not do it. It they
can help it, they would also like to
seize these Benches by force. But they
cannot have that strength, They can-
not have that atmosphere. They can-
not do it. But I set them apart in this
matter. But if those, who believe in
democracy, think that changes in so-
ciety are not to be made, what is ‘he
good c¢f Government—to be static to
carry on old but wrong traditions?
We have been changing the society
every day. What is the use of saying
that the society cannot be changed?
As I said, if in economic matters we
are going to be bogged down by
wrong notions of traditions and I am
going to be asked to give up prestige,
1 think it is nowhere within sense. 1L
have no sense of prestigetat any time
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I do not believe that prestige can be
maintained by sticking to a wrong
thing, If I am convinced that this
Gold Control Order is wrong and is
harmful to the country, I would give
it up in no time, But I am not con-
vinced about it. Not only that, the
more I hear my hon. friends the more
I am convinced that this Gold Con-
trol Order is essential, and if any
criticism is true, it is this that it is
not yet strong enough. I agree with
that. But when all this is said and
done, even when this Order is passed
in this manner and it is not made
quite strong, if there is this kind of
ag tation which is sought to be whipped
up by my hon. friends opposite who
do not consider any means safe enough
to attack us, what is one to do? One
hag got to go slow. That is what 1
tell my hon, friend, Mr, Mani. That
is what we do gradually and I am
going to do it, and this is how this is
going to be managed.

It was asked here why we did not
put a ceiling on the possession of
gold. Is it realised that I will have
to ask for registration from everybody
before I can do that? And it is a
difficult matter. I do not know what
gold my hon. friend Mr Bhupesh
Gupta, possesses. He is not married,
therefore he may not have anvthing.
But he may keep something in store
some day. He may marry.

Surt BHUPESH GUPTA: Fourteen
carat.

Sarr MORARJI R. DESAT:
not be 14, it may be even 12,

It may

Surt BHUPESH GUPTA: Then you
must be more assured.

Surr MORARJI R. DESAI: I do not
know. Who knows, you may change
v ur mind and want to do something,
I do not know. He may be keeping
for his future bride. How am I to
know? How am I to know for any-
body? He asks why I did not
<onfiscate it from anybody,
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Surt BHUPESH GUPTA: Not from
anybody but from the richer classes,
princes, and so on.
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Surr MORARJI R. DESAI1: He has
a jealousy of the richer classes which
I have seen is unprecedented. It is
not merely jealousy, it is hatred,
and that is what is consuming him.
The way he speaks like the Niagara
Falls and goes about when he refers
to the richer people—one ought to
see his face, one ought 1io see his
tone, one ought to see his gestures—in-
dicates what hatred and jealousy over-
whelm him. I do not think that that
is the way he should treat people. I
do not approve the methods of my
hon. friend. But I have no dislike of
him, I know he is also doing some
good. It is up to me to see that he
is not capable of doing mischief. That
is all I have got to say.

Surr BHUPESH GUPTA: 1 also
saw the good in the Gold Control
Order.

Sarr MORARJI R, DESAI: T know,
but he always gives a left-handed
compliment,

Surr BHUPESH GUPTA: TRight-

handed also.

Sert MORARJI R. DESAI; Because
he is interested in seeing that I am
not strengthened as I am interested
in seeing that he is not strengthened.

That is true, but I go about in a
straight . way. He goes about the
smuggler’s way. That is why he

challenges me about it. He believes in
underground methods, I believe in
constitutional methods,

Sart BHUPESH GUPTA: Smug-
glers are on your side.

Surt MORARJI R. DESAI: That is

why I am saying that. But in g
competition truth wins and lies dis~
appear. That js what happens, and

that is the strong point on which this
Government rests. Therefore I am
not worried about it. We may be
making mistakes.
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Surr BHUPESH GUPTA: Mr.
Akbar Ali Khan is applauding you.
Ask him to get the Nizam’s gold.

Surt MORARJI R. DESAI: The
Nizam has given his gold . . .
Surr BHUPESH GUPTA: How

much?

SHrr MORARJI R. DESAI: He has
sold Rs. 7 crores worth of gold and
invested it in Gevernment bonds ten
years ago.

Sewr RHIIPESH GUPTA: A lang
time ago.

Surt MORARJI R, DESAI: He has
not purchased more gold after that be-
;ause there was no gold to purchase.
He may have still some gold with him,
[ do not know, But he must have re-
ported it and I do not want to take it
away from him. If he keeps it in sfife
keeping, what do I lose? i

Surr BHUPESH GUPTA: You
gsave him two months’ time,

Sart MORARJI R. DESAI: Yes,
yes., Not to give it to me but for

Whe
Surr BHUPESH GUPTA: To make
‘he declaration.

*eturn,

Surt MORARJI R. DESAI: Wel], I
will see who have declared and who
1ave not. .

2 H

SHrr BHUPESH GUPTA: He has
transformed it from non-ornament
zold to ornament gold.

Sart MORARJI R. DESAI: My haon.
friend says many things on the floor
¥ the House which he cannot say
>utside, because if he said them out-
s’de. he would be sued for defamation.
Je knows it very well and therefore
1e pursues people here by naming ore
nan, naming another man, naming a
hird man and so on. He can go on,
>ut that is not the way, Character
issassination is a very common pas-

|
|
l
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hatred in their heart. This is not a
good thing at all. I do not think that
any man, howsoever bad may be in
certain actions, is not as good a man
as I am or as he is. Tt is no use look-
ing down upon men. One can look
down upon their actions but it is no
use condemning any man, Then what
will I do with my hon. friend, Mr.
Bhupesh Gupta?

of gold contro’

Surt BHUPESH GUPTA: You are
condemning his actions.

Surt MORARJI R. DESAI: I have
2§ much respect for ki 25 I heve for
myself. I have no doubt about it in
my mind, but T am certainly miles
away from what he thinks and what
he does. That is why constantly my
attempt is to see that—he may -peak,
he may do, he may pursue what he
likes—he is not able to do harm to my
country. That is all I am trying to
see, If he is incorrigible, I am in-
corrigible in correcting him,

Then it was said that the goldsmiths
have not been looked after. As I said
before, the goldsmiths’ work has eone
on only on smuggled gold. Otier-
wise they could not have had any
work in this country of that kind But
let us consider calmly whether all the
goldsmiths have gone out of e'nploy-
ment, That is also not true. There
cannot be more than 500.000 gold-
smiths in this country.

Surr BHUPESH GUPTA: That is a
very large number.

Sart MORARJI R. DESAI: Yes,
yes. Even if it is 5, I would consider
_that unemployment is unemployment.
If it is 5 or even if it is one, I would
not consider it very right. But we
are going on with our measures, The
share market stops. All those people
who are working in the share market
are out of employment, What am I
going to do about it? The forward
market in gold has been stopped. The
bullion market is stopped. Both silver
and gold markets have been stopped.
Those who were working there are
out of employment, Nobody has said

ime for people who have jealousy and . gpything about it.
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Surr BHUPESH GUPTA: They may
take other jobs.

Surt MORARJI R, DESAI: In the
same way the goldsmiths can. We
are believing in hereditary employ-

ment, At any rate my hon. friend
does not believe in heredity. He
believes in historical determination

but he does not believe in heredity.

Seri BHUPESH GUPTA- Dialecti-
cal materialism.

Surt MORARJI R. DESAI: If he
believed in hereditary profession, I
do not know whether he would be in
Parliament. He would be doing some-~
thing else, because his forefathers
were not in Parliament at any time.
But we are changing our profession.
Therefore the goldsmiths also can
change their profession,

Surr BHUPESH GUPTA: Owur un-
cles were not in Parliament before.

Surt MORARJI R. DESAI: I do
not believe in hereditary profession.
Therefore, what is the use of telling
me? These are, therefore, matters
which ought to be considered in their
proper context and not out of pre-
judiceg against Government or pre-
judices against persons who occupy
Government Benches. We have been
taking steps through the State Gov-
ernments to whom 1 have addressed
myself, to whom the Gold Board has
also addressed itself,

Sur1 BHUPESH GUPTA: The West
Bengal Government has given doles,

Sur1t MORARJI R DESAI: The
West Bengal Government should not
have given any doles whatsoever.

Surrt BHUPESH GUPTA: Rupees
four per month. .
Surr MORARJI R, DESAI. It

should not have given any doles, We

[ RAJYA SABHA ]
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are not in a position where we can
give doles in this country, We have
not reached that stage. We want to
be a welfare State but we are not
yet a full welfare State. What is a
welfare State? A welfare State will
be one where everybody will be
happy, and not happy with doles.
Everybody will be earning himself
by putting in work, and he will be
getting full money for it. That is a
weltare State, We are struggling for
it, we are working for it. My hon.
friend, Mr, Bhupesh Gupta, did not
become what he is today only in one
or two years, He has taken more
than 45 years to be what he is. There-~
fore, what does he expect this country
to be within 15 years? Does he expect
that everything should be there in this
country within the course of these 15
years? That is not possible, We are
trying to do that. We are trying to pro-
vide more and more employment to
people, and it is also because of this
that we have got to stop the smuggling
of gold and this wrong investment in
gold, and that can happen only when
the lure for gold disappears, It is a
good thing that people are losing
money even on that, so that they will
be prohibited from taking gold in the
future. You may say that I am a
bit cruel, But a surgeon has got to
be cruel. The surgeon has got to ap-
ply a remedy.
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Sart BHUPESH GUPTA: Will the
patient survive?

Surt MORARJI R. DESAI: And
he sheds blood also.

Sart BHUPESH GUPTA: Will the
patient survive?

Surr MORARJI R, DESAI: He has
got to do that, and that is what a gov-
ernment has got to do, Therefors,
when one takes steps like that they
ought to be viewed in that light. A
surgeon should be helped, but not by
shouting and holding his hands, other-
wise, if you do that, the fault will le
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with you and not with the surgeon.
That is what I am saying. By all
means, attack the Government’s poli-
cies wherever they are to be attack-
ed but in regard to policies which do
public good, what is the use of putting
up people and saying that there is a
great agitation? Any agitation can be
whipped up about anything at any
time in this country, It is because it
is a free country. Anybody can do it.
But that does not mean that every
agitation means that there is substance
behind it. Of course, the goldsmiths
have been touched, and I do not talk
lightly about it. They have suffered.
We are therefore trying to see that
they are helped, and the State Gov-
ernments have been told that what-
ever profession they want to take up,
they can be helped, that they can be
given loans and that the loans can be
given on easy interest and they can
repay them in easy instalments also;
they can be given priority in engage-
ments wherever it is possible to do so;
their children should be helped with
education and if they want to have
any training, then training also should
be given to them. All these kinds of
things are being done, And if any
suggestions for this purpose are forth-
coming from my hon. friends, I would
certainly be very willing to accept
those suggestions if they are feasible—
not like the ones which they say on
the floor of the House many a time—
but if they are feasible, T am prepar-
ed to accept them and I shall b= grate-
ful for whatever help they can give in
this matter.

But all goldsmiths are not out of
employment. All goldsmiths are not
dealing in gold. In backward areas
there is no gold whatsoever. There
are goldsmiths there. They deal only
in silver; they deal only in copper or
things like that, Many ornaments are
made of them  Bead ornaments ave
made of these. When they do that,
how they are out of employment, I
do not understand, One day one Mem-~
ber told me in Lucknow that in the
hilly areas, the goldsmiths were out
of employment, and he himself said
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that in the hilly areas only silver
ornaments were being made and there
was little gold How they have gone
out of employment, I want to know.
And even goldsmiths who deal in
gold also deal in other things, There-
fore, how they have disappeared com-
pletely, I do not know. And it 14
carat gold is available to them In
course of time, it is possible that we
may be able to make arrangements,
from any gold which comes out of
the ornaments of the people that they
sell, to see that they get 14 carat
gold. I do not think the profession of
goldsmithg is completely going to dis-
appear. It is possible that their
number may become less, I found a
very curious state of things happen-
ing in Caleutta, I found that the
number of jewellers shot up very
quickly during the last few years and,
curiously enough, when I took stock
of that, I found that they were located
only near Chinese shops and Chinese
restaurants. I do not know what the
connection is, but there is some con-
nection; I have no doubt about it.
Otherwise, why should they come out
like that quickly, like mushrooms? I
do not know. Now, am I going to
have sympathy for all those people?
I cannot have sympathy for all this
kind of things,

These are the things which my hon.
friends ought to bear in mind, instead
of trying merely to find an excuse in
anything and everything to run down
the Government. Government cannot
be run down like this, I am trying
to help them in strengthening them-
selves T know that when ‘hey do
wrongs like this, then attacking the
Government in this manner helps the
Government; it strengthens the Gov-
ernment. But I do not want to be
strengthened in a wrong way because
that is also likely to make us indiffe-
rent even to something which may be
correct. When one is always told
many things most of which are wrong,
then one becomes indifferent to what-
ever is said We are also human:
we are not angels, We are as good
or as bad human beings ag hon friends
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1Snr Morarj: R. Desay ]
are, Therefore we are also likely tg
be affected by this kind of criticism,
and that i1s why I am pleading, for
God’s sake, do not unnecessarily try
to go at us when there is nothing to
be gone at, After all is it not our
commeon purpose in this House that we
must work only for the good of the
country? And if it 1s agreed that the
present attraction to gold which we
nave inherited from the past is ruin.
ing us in two ways, by wrong invest-
ment and by smuggling as well, is it
not the function and duty of all of ug
to see that the Gold Control Order
succeeds? If this 1s the function, 1}
hope, Madam Deputy Chairman, that
my hon. friends wil] co-operate with
the Government and will not unneces.
sarily say that this Government ig
callous about it. Where is the ques-
tion of being callous about it? About
what is one callous? I was told by
my hon. friend, Shri Mani, that
mangalsutras ought t. be allowed,
Where 1s it presciibed, and in which
shustra, that mangalsutras should be
made of 24 carat gold? I have still 1
find any authority for it anywhere,
Mangalsutras can be made of beads,
I'hat was what 1* was made of beruvie,
In my ch'19hsed I had seen that. Ang
no mangalsutra is used in Punjab or
in UP. or in Bihar, Therefore, these
are customs Why do you want to
raise these customs to such a height
where they will destroy us? Are we
not out to demote all customs? I
not my hon. friend changing his dress®
He is not putting on the dress which
his forefathers used to put on; he 14
not dining in the manner in which
his forefathers were dining, We are
all changing these customs, That ig
the sign of progress. And if he doeg
not want to have progress, then that
is a different matter We are deter-
mined to see that there is progress in
this country and therefore we are not
g g to yield to wrong demands ot
any kind.

Thank you.

Tae DEPUTY CHAIRMAN: The
question is:

Suwuation arising out [ RAJYA SABHA ]
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1. “That at the end of the Motion
the following be added, namely:—
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‘and having  considered the
same, this House is of opinion
that the Gold Control Order has
failed to achieve the declared
aims of the gold policy, namely,
to stop gold smuggling and bring
down the price of gold.'”

The motion was negatived.

Tug DEPUTY CHAIRMAN: The
question is:

2. “That at the end of the Motion
the following be added, namely:—

‘and having considered the
same, this House is of opinion
that the Gold Control Order has
not helped the country to mobi-
L.ise the huge gold hoards lying as
dead capital with big business,
princes ang other rich people for
the purpose of productive invest-
ment.””

Ti * motion was negatived

Tee DEPUTY CHAIRMAN: The
question is:

3. “That at the end of the Motion
the following be added, namely:—

‘and having  considered the
same, this House is of opinion
that the Gold Control Order has
resulted in the loss of livelihood
for lakhs of goldsmiths and other

L]

artisans’.

The motion was megatived.

Tue DEPUTY CHAIRMAN: The
question is:

4. “That at the end of the Motion
the following be added, namely:—

‘and having considered {he
same, this House is of opinion
that 1n order to make the Gola
Control Scheme successful, Gov-
ernment should declare: —

(a) a ceiling on gold hoard-
ings in any form;
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(b) that all holdings above |, (f) that only those who
the declared ceiling would be manufacture gold ornaments etc.
compulsorily acquired under the | for sale and others who deal
Gold Bond Scheme or some in gold would be liable to take
other suitable scheme; licences.” ”

(¢) that all holdings above

the ceiling would be a penal

offence; Tee DEPUTY CHAIRMAN: The
(d) that ornaments below the House stands adjourned till 11.00 am.

ceiling would be permitted up | YOMOrTow.

to 22 carat gold;

The motion was negatived.

The House then adjourned

(e) that goldsmiths and other at twenty-seven minutes past
artisans would not be required five of the clock till eleven of
to take licences if they are not the clock on Thursday, the
dealers in gold; and 14th March, 1963,

l
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